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'BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, NEW DELHI

RESPONSE AFFIDAVIT ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
[N
Original Application No. 1319/2024

Hemant Singh Gonia & Ors
Applicant

Versus

State of Uttarakhand & Ors

Respondent

Affidavit of Dr. Parag Madhukar
Dhakate, aged about 47 years, S/o
Shri M. B. Dhakate presently posted
as Member Secretary, Uttarakhand
Pollution Control Board, Dehradun.

Deponent

I, the above-named deponent does hereby solemnly affirm and state on

oath as under: -

1. That the deponent is presently posted as the Member Secretary,

E?E‘:-?‘ , Uttarakhand Pollution Control Board and is duly authorized to

=] | ; 5
D)\ orvactie f ooz / g/ sign and file the instant affidavit.
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2 That the above-mentioned matter was listed for hearing on

29.11.2024 wherein the Hon’ble National Green Tribunal was

pleased to issue the following directions:

3. In the above facts and circumstances, prima facie, we are satisfied
that a substantial question relating to environment has arisen out of
implementation of enactments mentioned in Schedule 1 of NGT Act,
2010 but before proceeding further in matter, we find it appropriate
to obtain a factual report for which we constitute Joint Committee
comprising District Magistrate, Nainital, Uttarakhand State Pollution
Control Board and Central Pollution Control Board. District

Magistrate, Nainital shall be nodal authority for coordination and

compliance.

4. Above Committee shall visit site, collect relevant information,

interact with stakeholders and submit a factual report within six

weeks.

ooooo

' That in compliance with the above order, it is humbly submitted that
the Member Secretary, UKPCB vide letter dated 07.12.2024 informed
the District Magistrate that Mr. Anurag Negi, Regional Officer,
UKPCB has been appointed on behalf of UKPCB to conduct the
inspection by the Joint Committee constituted by this Hon’ble

Tribunal. In this connection, copy of letter dated 07.12.2024 is being
marked and filed as Annexure No. 1 to this affidavit.

[
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4. That furthermore, the Regional Officer, UKPCB, Nainital vide letter

bearing no. 1083 dated 13.01.2025 informed the Member Secretary,
UKPCB that the inspection was conducted on 23.12.2024 in Gaula
Raukhad, Gaula Bypass Road, Haldwani, Nainital. The regional

officer also submitted the Joint Inspection Report.

5. That the report highlights significant non-compliance with the Solid
Waste Management Rules, 2016 in the Haldwani-Kathgodam region,
where daily waste generation is 150 metric tons per day. Additionally,
there are no arrangements for processing and purification of the
collected municipal solid waste, thus violating Municipal Solid Waste
Management Rules, 2016. Furthermore, air quality analysis revealed
PM10 levels at 112.4 pg/m’®, exceeding the permissible limit of 100
pg/m?. In this connection, a copy of letter dated 13.01.2025 along with

the Joint Inspection report is being marked and filed as Annexure no.

2 to this affidavit.

6. That, consequently, the Member Secretary, UKPCB issued a show-
cause notice bearing no. UKPCB/HO/MSW-36/2025/77, dated
15.02.2025 to the Municipal Commissioner, Nagar Nigam, Haldwani

.under section 5 of Environment (Protection) Act, 1986. Through the
.said show-cause notice, the Municipal Commissioner has been

directed to show cause within 30 days of time from issue of the notice

as to why the environmental compensation of Rs. 1.0 Lakh/month
shall not be imposed on Nagar Nigam, Haldwani from 01.04.2020 as
per the orders in Original Application No. 606 of 2018 passed by the
Hon’ble NGT for non-compliance of Municipal Solid Waste

Management Rules, 2016. In this connection, copy of letter dated

/CFZ;KF)
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Altidavit,

7. That the deponent is o responsible Government servant having, the
highest regard for the Hon'ble Tribunal and order pussed by then, '11he
deponent has always made his gincerest efforts to carry out the orders
passed by this Hon'ble Tribunal in ity letter and spirit and shall
continue o do so in the future, /)

_ .i:,,J A (r"“mf’f/ :
- Deponent
Verification: -

Verified at Dehradun on the Jﬁ@ day of February 2025, that the

contents of the uccmﬂpunyiuy cmnplimwc affidavit are true and

L] W b
P ’U/

eponent

Dated:  February, 2025

ﬂm' orn pefore 1 i:a!n 9/2 L ( i D L./f/f

EYTTTIRPNNN ) b e i
who v dentified by Eahrr s

At DGO OV s enannrnemesres
%/b 1)

’I{djt.lldi r Singh jl,

“elyarate 2 Ylotary. Oehradun



Annexure-1

. -

el RUA E_H% 117 SReR AR RRRERIEE
% l‘@/ ; | 1 “iRT <) wfaRr Hﬂg

\Ifé) Ervranment s, ST, W, WEEHN g, AE

E-mail : ukpeblegaleell@gmail.com, oI+ 0135-2607092
W @Al /v o,/ wo—163-834 /2024 / 1?; feeTimerf12.2024
e e/ E HouoEo #e
¥ ¥,
foremfiyamt

forr— A+frerer |
fayg— A0 TosNodlo Ao 0.A. No. 1319/2024 Hemant Singh Gonia & Ors. Vs. State of
Uitarakl_land & T W | y

e A o wostiodio # AR qel e w1319 /2024 Hemant smgi;% Gonia &

Ors. Vs. State of Uttarakhand § TR 3me¥ i@ 29.11.2024 @I Aeide A1 Ale | Henv™
gl TR @ foreT S A SR e A o uRre & 3w o s gefel,
3R Aer ak < & @ 3 &1 weRa A Ao TFoshiodio gRT il e &g fArTa
et 7 wigaw Pt o o fbar T 8-

1. Forcfien, e |

2. TENIGUS YEuvT AT dle

3 Gwig EEY A 9 |

R, e @ WAy @ Suie eq Aledl Yol AT R T § ) g §
10 THOST0SI0 § B WK B S Factual Report TIRE B W91 € 10 THowhodlo gRT il
3G U4 JMaed gRT YN 3ATde @l TR e |

fwerma yawor § SwRrEve ggEO R 918 @ SR W s e W, dei ey
(Alo7o—~9897074903, E‘—ﬁﬂ—ro.haldwani@gmail.com) I Hd foar R |

DU, SRIAIGNR RIATE] G BT FE P |
e d: AR |

L,

(S0 TRIT HYFR EpIa)
| WS Wi
A : YHUIAaT /T3, / W0-183-834 /2024 / TR |
el WY A |
2 mwmmmmwmmﬁmm#ﬂwm

5. & oo, SRS T e 4, dk e, s o oo
Hﬁamﬁmﬁwﬁwﬁmﬁﬁﬁg%m@mﬁﬁﬁm mt:?%?ﬁ??%
W%ﬁqﬁmﬁmmw—wmmqﬁﬁaﬂﬁwﬁmﬁ

W 5 PE B o T B B |
P

Clean Environment and Healthy Life Style
% TR T W Wi el

6 fe



FreeText
Annexure-1


Annexure-2
118

e &3 Brafer

e,

— SRV Yo Ao 418
o AT ey s, e ()

UKPCB Ph No- 05946-225618, 221532 Web Site-www.ueppcb.uk.gov.in

BRI /SR A [ 3] 21 38 - 108> Refte-13/a [2.5
Wt ¥,

W Wi Wiy,

QeI |

R W W &R YR ¥ A T AT T@I-1319,/2024 ¥ Rig M TG I T
IENETS oY & §eY ||

TRy

'azqm SR Rvas 8 e @ wie: EHud /g /io—183-834 /2024 /1316
fé:r'ﬁomz-zoza.a%mﬁwﬁﬁmmmﬁmwwmm,mmw

ﬁﬁ.ﬁﬁaﬂmﬁﬁmﬂgﬁuﬁﬁmﬁo23.12.202421#%&1?@%aﬁ:ﬁgﬁﬁ?f&mm
g weR AR B
Feae—aduR | LELiU)

13| 0!
(argerT =)

T
.\L(


FreeText
Annexure-2


119

0 ST &R sifdrar § D qe omed W 1319 /2024 #d Rig M vd o
I STRREYS W5Y H qIRT ey Rdid 20.11.2024 @ e # Tod A Bt WY
ferdleor ammear—

7o RIS &R it ¢ el g v Rig it o gegr v o @ WY g
RT3 RA 1309204 31 W A U gear W B Rk A 2 A § o s
T I AR TS Eefom, waem, Rver aik i & day § werdha dga i wad 9 3w
H fST® 20.11.2024 B 3w wRa B M & | R sprdh s e &—

“In the above facts and circumstances, Primo facie, we are satisfied that a substantial question relating
to environment has arisen out of implementation of enactments mentioned in schedule 1 NGT Act, 2010 but
before proceeding further in matter, we find it appropriate to obtain a factual report for which we constitute
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Annexure-]

Photo Gallery: Joint Committee field visit Hon’ble NGT Order 0.A.No.1319 of 2024

™
$

(Solid Waste Trenching
State)

ground at Gola Rokhar, Haldwani city, District Nainital Uttarakhand

Halo‘wanl Uttarakhanu India~..
©92}+gqg, Badi Rd, indira r. Haldwani,
Utiarakhand 2(3313'9_ India

Photol Unscxentlﬁc dsposal of Sohd waste at
Haldwani City, District Nainital, Uttarakhand

) Haldwam, imaral- hand, India
o Bg2]+ax6, Indira Nagar, Haldwani, Uttarakhand
- 263139, India

- Photo 2 VlSlt of Jomt Conmnttcc at trenchmg ground
Haldwani City, District Nainital, Uttarakhag_d N

Photo3: unsegregated Solid waste and Legacy waste
at dumping site

-“;- Haldwani, Uttarakhand, 1ndla
f "q :‘|+qv6 Jndrm Naqm "h'ﬂld-\r’il‘ll uttarakhand

Lat 29 O11u9" Lﬂlm 79.5 3-13?4"
A 0

Photo4: No Sc1ent1ﬁc processmo facullty ndleachat |
collection system at trenching ground

hoto 5: Solid waste from ULBs rceived at
trenching ground during visit
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Photo 12: Broken boundary wall at Seolid waste wenching
ground Haldwani city, Distt. Nainital

13




125 (D)

Item No. 02 Court No. 2
BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1319/2024
Hemant Singh Gonia and Ors Applicant
Versus
State of Uttarakhand Respondent(s)

Date of hearing: 29.11.2024

CORAM:

HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

-Apph'l:ant: None
Respondents: None
ORDER

B8 A letter petition dated 13.09.2024 sent by Hemant Singh Gonia and

others complaining about ﬂlegal and unscientific handlirig, managcment

—

-

and dxsposal of solid waste and durnpmg at a trenching ground with
intention of destroying environment without any arrangement of
processing thereof in violation of environmental laws has been registered
as Original Application under Section 14 and 15 of National Green
Tribunal, Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) for exercise
of suo moto jurisdiction in view of law laid down by Suprc.mc Court in

Municipal Corporation of Greater Mumbal vs, Ankita Sinha, (3023)
13 BCC 401,

2 Complainant has said that in Haldwani city, District Nainital, State

of Uttarakhand, at trppching ground, huge quantity of solid waste has been
dumped for the last several years and no steps have been taken for its

14
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processing. As a result thereof, huge quantity of solid waste has collected
which also got burnt several times in past releasing toxic gases and bad
odour and it is creating all kinds of health hazards to local people. It is
alleged that dumping of soil waste is illegal being in violation of

environmental laws. Certain photographs and newspaper reports have also

been placed on record which shows huge quantity of dumping of soil waste.

3. In the above facts and circumstances, prima facie, we are satisfied

that a substantial question relating to environment has arisen out of
implementation of enactments mentioned in Schedule 1 of NGT Act, 2010
but before proceeding further in matter, we find it appropriate to obtain a
factual report for which we constitute Joint Committee comprising District
Magistrate, Nainital, Uttarakhand State Pollution Control Board and

Central Pollution Control Board. District Magistrate, Nainital shall be noda

authority for coordination and compliance.

4. Above Committee shall visit site, collect relevant information,

interact with stakeholders and submit a factual report within six weeks.
S. List on 16.01.2025.

6. A copy of this order be forwarded to District Magistrate, Nainital

Uttarakhand State Pollution Control Board and Central Pollution Control
Board by email for compliance,

Sudhir Agarwal, JM

November 29, 2024

Dr. Afroz Ahmad, EM
ggglnal Application No, 1319/2024

15
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. F. No. 10-6/2017-IAIl @JAM

Government of India =S
Ministry of Environment, Forest and Climate Change )16 /90 ,
(IA.1ll Section) /é/ ( /2 z ?

Indira Paryavaran Bhawan,

Jor Bagh Road, New Delhi - 3

' Date: 10" October, 2017
To, ﬂOBH
Mukhya Nagar Adhikari /
Haldwani Nagar Nigam,
Nagar Palika Parishad, Haldwani, . u{,a)/]
District: Nainital - 2631 39, Uttarakhand

~|!
E Mail: info@nagarrﬁgamhaldwani.com

Subject: Integrated Municipal Solid Waste Management l-"*roje_ct at Haldwani -

= Kathgodam, District Nainital, Uttarakhand by M/s Haldwani Nagar
s Nigam - €nvironmental Clearance - reg.
ir '

- This has reference to your online proposal No. IA/UK/MIS/62412/2015 dated
9" February 2017, submitted to this Ministry for grant of Environmental Clearance

(EC) in terms of the provisions of the Environment Impact Assessment (EIA) '
Notification, 2006 under the Environment (Protection) Act, 1986.

2. The proposal for grant of envir
Municipal Solid Waste Mana
Nainital, Uttarakhand promoted

onmental clearance to the project ‘Integrated
gement Project at Haldwani-Kathgodam, District A

by M/s Haldwani Nagar Nigam’ was considered by
the Expert Appraisal Committee (Infra-2) in its meetings held on 12-14 April, 2017

and 21-24 August, 2017. The details of the project, as per the documents submitted

by the project proponent, and also as informed during the above meeting, are
under:-

()  The project involves Integrated Municipa! Solid
. Haldwani-: Kathgodam, District Nainital,
Haldwani Nagar Nigam.

_(B_(ﬁ) As a part of the Jawaharlal Nehru National Urban Renewal Mission

Q:J 7 (JNNURM), Haldwani Nagar Nigam (HNN) has proposed treatment and
/ disposal of MSW at Indira Nagar railw

ay crossing on Sitarganj bypass,
Haldwani.
) Integrated Municipal Solid Waste Management Facility has been taken up to
cater the Haldwani City, Bhimtal, Kichha, Lalkua

5 Lo N and Rudrpur under
auel7 administrative control of Haldwani Nagar Nigam,

(iv) Haldwani town is one of the im
Kumaun region. It is one of the
spread over an area of 14.16 sq
per census 2011,

(v) Ministry of Urban Development, Government of India vide letter No.
K14011/27/2013-UD-1, dated 08/11/13 approved the SWM project for 34.88
crore and had released 13,952 to Uttarakhand State Government.

(viy The project will handle and dispo$e of 192 MT/Day Solid waste up to 2027 as
estimated. The waste generated during operation shall be collecte
segregated, transported, disposed and treated in a scientific man

Waste Management Project at
Uttarakhand promoted by M/s

portant city in Uttarakhand at the entrance of
83 municipalities of the State of Uttarakhand,
uare km with approx. population of 171351 as

ner.

5
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and Sanitary Landfill has to be developed

ided by Forest Department. Total w;atsr:e
e

(viiy As part of the project compost plant
in the 4 Hectare land, being prov st e '
generation in all 5 cities is 192 MT/Day. Gaula River is at the distance-0

550 M in east direction. Landfill life for the said facility is 15 years.

(viiy Cost of the project: Rs. 35 crores.

(ix) ESZ: Nandhaur Sanctuary is 5.2 km/NE from the project site.

(x) Benefits of the project: For scientific disposal of Municipal Solid waste.
(xij Employment potential-NA

(xii) ToR presentation was held on 21.12.2015 before SEAC, Uttarakhand.
Committee has granted ToR vide No. 597/SEAC dated 07.01.2016.

(xii)) Public Hearing for the project was held on 01.12.2016 at Nagar Nigam
Haldwani, Uttarakhand in the Chairmanship of Sh. Jaswant Singh Rathore,
Additional District Magistrate, District Nainital.

> The EAC, in its meeting held on 21-24 August, 2017, after detailed
deliberations on the proposal, has recommended for grant of Environmental
Clearance to the roject. As per . ommendations of the EAC, the Ministry of
Environment, Forest and Climate Change hereby accords Environmental Clearance
to the project '.lntegrated Municipal Solid Waste Management Project at Hzidwani-
Kathgodam, District Nainital, Uttarakhand promoted by M/s Haldwani Nagar Nigam,
under the provisions of the EIA Notification, 2006 and amendments/circulars issued
thereon, and subject to the specific and general conditions as under:-

PART A — SPECIFIC CONDITIONS:

i) As proposed, air pollution control device viz. gas quencher; treatment with

mixture of hydrated lime and activated powder for adsorption of partial acidity

and VOCs (if any); bagfilter/ESP for removal of particulate matter; ventury

scrubber followed by packed bed scrubber with caustic circuiation to

neutralize the acidic vapours in flue gas; and demister column for arresting

water carry over will be provided to the incinerator. Online po%utant monitoring

shavll be provided as per CPCB guidelines for monitoring particulate matter

s03, NOx and cO from the incinerator stack. The periodical monitoring of
Dioxins and Furans in the Stack emissions shall be carried out.

iy Analysis of Dioxins a-;ld.F!Jrans shall be done through CSIR — National
(nstitute  for Interdlsclpl_lnary Science and Technology (NIIST)
Thiruvananthapuram or equivalent NABL Accredited laboratory. '

(iiiy The project proponents shall adhere to all conditions as prescribed in the
Protocol for ‘Performance Evaluation and Monitoring of the Common
Hazardous wasle treatment, storage and disposal facilities' published by the

CPCB in May, 2010.

(iv) incinerator shall be designed as per CPCB guidelines. Energy shall 58
recovered from incinerator,

(v Sufficient numbel of Plezomeer wells shall be installed in and around the
| project site 12 moritor the ground water quality in consultation with the State
Pollution Control Board / CPCB. Trend analysis of ground water quality - all
be carried out each season < information shall be submitted to the SPCB

and the Regional Office of MOEF&CC.

19 OKW‘
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(vi) Ambient air quality monitoring shall be carried out in and around the landfill

site at up wind and downwind locations.

The depth of the land fill site shall be decided based on the ground water
table at the site. |

Environmental Monitoring Programme shall be implemented as per EIA-report
and guidelines prescribed by CPCB for hazardous waste facilities. Periodical
ground water/soil monitoring to check the contamination in and around the
site shall be carried out. ‘

The Company shall ensure proper handling of all spillages by introducing spill
control procedures for various chemicals.

All leachates arising from premises should be collected a'nd treated in_ti:le
ETP followed by RO. RO rejects shall be evaporated in MEE. Toxicity
Characteristic Leaching Procedure (TCLP) test to be performed on leachates.

The Company shall review the unit operations provided for the treatment of
effluents, spggially the sequencing of MEE after tertiary treatment, the source
of permeate when no R.O. is recommended and the treatment of MEE
condensate. The scheme for treatment of effluents shall be as permrtted by
the Pollution Control Board/Committee under the provisions of consent to
establish.

On line real time continuous monitoring facilities shall be provided as per the

. CPCB or State Board Directions.

(xv)
Txvi)

(xvii)

Scrubber water, leachate water or wheel wash effluent shall be treated in the
effluent treatment plant followed by RO to achieve zero liquid discharge.

No non hazardous wastes, as defined under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016, shall be
handled in the premises.

Gas generated in the Land fill should be properly collected, monitored and
flared. .-,

Project Proponent shall develop green belt, as committed. At least 10 m thick
greenbelt shall be developed in the periphery of hazardous waste facility.

Project should ensure that the site is properly cordoned off from general
movement and no unauthorized person or goods permitted to enter the
premises. Necessary security provision should be made as a condition in the

- Authorisation under the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 to prevent unwanted access.

(xviii) Pre medical check-up to be carried out on workers at the time of employment

(xix)

"(xx)

and regular medical record to be maintained.

Emergency plan shall be drawn in consultation with SPCB/CPCB and
implemented in order o minimize the hazards to human health or
environment from fires, explosion or any unplanned sudden or non sudden
release of hazardous waste or hazardous waste constituents to air, soil or
surface water. '

Rain water runoff from the landfil area and other hazardous waste
management area shall be collected and treated in the effluent treatment

plant. 20
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PART B - GENERAL CONDITIONS

‘ i iti t strictly adh :
()  The project authorities mus tory authority.
SPCB, State Government and any other statutory e sariod Gt WNOUE

. i I
(i) No further modification or expansion in the pmg:ec;?aalnd Climate Change. In
prior approval of the Ministry of Enwronmgnl or | from those submitted
case of deviations or alteralions in the project DfOpﬂ'S’;J ade to this Ministry
to this Minisiry for clearance, a fresh referepce shall be crlnt o4 additlons]
to assess the adequacy of condilions imposed and to
environmental protection measures required, if any.

(@)  The overall noise levels in and around the plant area shall be kept Vt{elL \:gg's”
the standards by providing noise control measures including acoustic - o
silencers, enclosures elc. On all (he sources of noise generation. The am ;e
noise levels shall conform o (he standards prescribed under the EPA Rules,
1988 viz. 78 dBA (daytime) and 70 dBA (night-time).

(W) A copy of the environmental clearance lelter shall also be.displayed on the
website of the concerned State Pollution Control Board. The EC letter shall
also be didplayed at the Regional Office, District Industries centre and
Collector's Office/ Tehsildar's office for 30 days.

(v}  The fund
separate

ere to the stipulations made by the

S eamarked for environmental protection measures shall be kept‘ in
account and shall not be diverted for other purpose. Year-wise

expenditure shall be reported 1o this Ministry and its concerned Regional
Office.

(i) OFﬁQal; from t!we Regional Office of MoEF&CC, Dehradun

omplete set of all the documents submitted to MoEF&CC

C. Dehradun.
(viij The Ministry reserves the right to add additional safe

Maiy: A 9gested safeguarg
measures in a time bound and salisfactory manner.

(-viii) All other statutory clearances such as the approvals for s
Chief Controller of Explosives, Fire Department, Civil Avi
Forest Conservation Act, 1980 and the Wildlife (Protect;

tgrage of diesel from
ation Department, the
tection) Act, 1972 etc. shall

- Om the respective 2
competent authorities. P

(ix)  These stipulations would be enforceq among others under the provisi :
the Water (Prevention and Control of Pollution) Act, 1974, the Aif (pr:‘\,g?,?i;:,f |
and Control of Pollution) Act 1981, the Environment (Prote

, Ction) Act 1
Public Liability (Insurance) Act, 1991 and the EIA Notificatlon, Et}]{]e. 988, the

i

(x)  The project proponent shall advertise In-at least two local Newspapers widely

circulated in the region, one of which shall be in the Vernacular language
informing that the project has been accorded Environmentg Clearance aﬁd
copies of clearance letters are available with the State Pollution Control Board-
and may also be seen on the website of the Ministry of Environment Forest
and Climate Change at htp://www.envfor.nic.in '

The advenrtise
made within Seven days from Ihe date of receipt of the Cle ment shall be

| arance letter and g

21 Od
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(xii)

(xiii)

(xiv)

Copy to:

1)

2)

3)

4)

9)

6)_
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copy of the same shq] be forwarded to the Regional Office of this Ministry at
Dehradun,

Any appeal against this ¢
pref.erred, within a period of 30 da
National Green Tribunal Act, 2010.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parisad/Municipal Corporation, Urban Local Body and the
Local NGO, jf any, from whom suggestions/ representations, if any, were
received while processing

the proposal. The clearance letter shall also be put
on the website of the campany by the proponent.

learance shall lie with the Nationa! Green Tribunal, if

YS as prescribed under Section 16 of the

The proponent sha
conditions, includin
update the same p

Il upload the status of compliance of the stipulated EC
9 results of monitored data on their website and shall
eriodically. It shall simultaneously be sent to the Regional
Office of MoEF&CC, the respective Zonal Office of CPCB and the SPCB. The
criteria pollutant levels namely; SPM, RSPM, SO,, NOx (ambient levels as well
as stack emissions) or critical sectoral parameters, indicated for the project

shall be moffitored and displayed at a convenient location near the main gate
of the company in the public domain.

The environmental statement for each financial year ending 31 March in
Form-V as is mandated to be submitted by the project proponent to the
concerned State Pollution Control Board as prescribed under the Environment
(Protection) Rules, 1986, as amended subsequently, sha¥ also be put on the
website of the company along with the status of compliance of EC conditions
and shall also be sent to the respective Regional Offices of MoEF&CC by e-
mail.

This issues with the épproval of the Competent Authority.

(Kushal Vashist)
Director

The Secretary, De

partment of Environment,
Dehradun.

Government of Uttarkha nd,

The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-
Office Complex, East Arjun Nagar, New Delhj - 110 032,
The Member Secreta

ry, Uttarakhand Environment Prot
Control Board, 28/20, Nemi Road, Dehradun, Uttarakh
0135-27180092,

Monitoring Cell, MoEF&CC, Indira Paryavaran Bhava
Guard File/ Record File/ Notice Board.

ection & Pollution
and- 248001: Fax-

N, New Delhi.

(Kushal Vashist)
Director
22 .
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This CONCESSION AGREEMENT made on this 09 day of February 2018 (Inser t year)
2t Haldwani (Insert place of execution),

BETWEEN

C.5. Marlolia Sfo Late B.5. Narlolia, Nagar Ayukla, Nagar Nigam Haldwani ,
Government of Uttarakhand, having its registered office Nanital Road, Haldwani -
263139, hereinafter referred to as “the Concessioning Authority” or “NNH" which

expression shall unless repugnant to the context include the successors and assigns,
on the one part

AND

Ajay Singh S/o Shri Arun Kumar Singh, Chlef Operating Officer, Magic genie
Smartech Solution Limited having its registered office at Plot  No-  B-38
Insititutional Area Near Jharsa Chowk Sector- 32 Gurgaon- 12001 Haryana,

hereinafter referredto as “Concessionaire” which expression shall unless

repugnant to the context include the successors and permitted assigns, on the
other part.

WHEREAS,

A.  The Ministry of Environment and Forest (MoEF), Government of India (Gol),
has formulated the Municipal Solid Yastes (Management and Handling)
Rules, 2000 / Solid Waste Management Rules 2016 (“MSW Rules”), which

makes it mandatory for every municipal authority to implement a scientific
solid waste management system wherein the MSW is collected in an efficient
way with source segregation and the same {s duly processed and the
residual inert/ non-biodegradable solid wastes disposed in a Sanitary
Landfill.

- NNH with an objective of providing Municipal Solid Waste Management
(MSWM) services offering Door t0 Door Collection, Secondary Storage and
Transportation (C&T) of Municipal Solid Waste generated in the city, decided

to set up Solid Waste Management System at Haldvsani on Upgrade, Operate,
Manage and Transfer (UOMT) basis.

D.  NNH had, carried out extensive project preparation works in connection
with the Project and subsequently invited proposals, through a competitive
bid process from eligible parties for implementing the Project. In
response thereto, NNH received proposals from several parties including

the Concessionaire for implementing the Project.

E. pursuant thereto, after evaluating the aforesaid proposals, NNH accepted
the proposal submitted by the Concessionaire and issued Letter of

Acceptance No. 2072 dated 16-12-2017 to the Concessionaire requesting
the Concessionaire to execute the Concession Agreement, which the

By
b o
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NOW THIS AGREEMENT WITNESSETH AS FOLLOWS :-

DEFINITIONS AND INTERPRETATION ARTICLE 1

1.1.  Definitions

In this Agreement, the following words and expressions shall, unless repugnant to

the context or meaning thereof, have the meaning hereinafter respectively
ascribed to them hereunder:

“Additional Cost” shall mean the additlonal capital expenditure and/or the

additional operating costs or both as the case may be, which the Concessionaire
would be required to incur as a result of Change in Law.

“Affected Party” shall mean the Party claiming to be affected by a Force
Majeure Event in accordance with Article 8.1.

“Agreement” shall mean this Agreement, and includes any amendments hereto
made in accordance with the provisions hereof.

“Applicable Law” shall mean all laws in force and effect, as of the date hereof,
and which may be promulgated or brought into force and effect hereinafter in India
including judgments, decrees, injunctions, writs or orders of any court of record,

as may be in force and effect during the subsistence of this Agreement and
applicable to the Project/the Concessionaire.

“Applicable Permits” shall mean all clearances, permits, authorisations, consers
and approvals requived to be obtained or maintained by the Concessionaire under

Applicable Law, in connection with the Project during the subsistence of this
Agreement.

“Appointed Date"” shall mean the date of this Agreement.

“Arbitration Act” shall mean the Arbitration and Conciliation Act, 1996 and shall

include any amendment to or any re-enactment thereof as in force from time to
time.

«pssured Waste Collection Quantity” shall mean.the assured quantity of MSW
required to be collected by the Concessionaire in accordance with Clause 5.10.

“Authorization” means any approval, consent, exemption, filling, license,
authorization, permit, registration or waiver, and any renewal or variation of any

of them howsoever described, necessary to fulfill obligations of the Concessionaire
under this Agreement.

«puthorized Representative” : means, in respect of a Party, any person

Q, L N@-\J&
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Contesstonatie s acknoviledged by 1ty Letter No, ALLIVII/2017-18/001
dintesdd 017222017

[The selected Didder? Comsortium Iy shnce promoted and Incorporated the

Concessdnnalie as o imked Uability company under the Companles Act 2013,

and ha tequested e Authority o accept the Concesslonalre a3 the entity

vhich shatt undertake and perform the obligations and ezcrclse the rights of

the selected bidder/ Consortium under the LOA} Including the obligation to

rl.-'nltl-u Ito Wiy Concesston Agreement pursiant 10 the LOA for executing the
toject,

Goo (ly (s Letter dated 30:12:2017, the Concesslonalre has also joined in the said
teuest of e selected bidder/ Consortium to the Authorlty to accept it as the
entity vhich shiall undertake and perform the obllgations and exercise the rights
ol the selected bldder/ Consortium Including the obligation to enter {nto this
Concesslon Agreement purstiant 1o the LOA. The Concessionalre has further
represented to the effect that Il has been promoted by the selected bidder/
Consat Uum Tor the purposes hereol.)

I, The Authorlty  has agreed to the sald request of the (selected
bldder/Consortium) and the Concesslonalre, and has accordingly agreed to
enter Into this Concession Agreement viith the Concessionalre for execution of
the Project on [RUOMT] basls, subject to and on the terms and conditions set

forth herelnafter.

NOW THEREFORE, In consideration of the foregolng and the respective covenants and
agreements sel forth In this Concesslon Agreement, the receipt and sufficiency of
which Is hereby acknowledged, and intending to be legally bound hereby, the Parties

agree as follows
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designated (whether by same or as the holder of a specified position or office) as
such by such Party by notice in writing given to the other Party including, in the

case of a person designated by name, a specimen signature of that person certified
by the Party issuing the notice;

“Bio -medical Waste” shall have the meaning ascribed to it under the

Biomedical Wastes (Management & Handling) Rules, 1998 and any amendments
therof.

“Book Value" means the value of the capital expenditure incurred on the Project
as per the books of the Concessionaire, net of depreciation charged on the basis of
straight line method and amortized equally over the Operations Period, duly
verified and certified by an independent auditor in accordance with IGAAP.

"Change in Law" shall have the meaning ascribed thereto in Clause 8.7.

“COD” or “Commercial Operations Date” shall mean the date on which the
Project Engineer has issued the Provisional Completion Certificate or the

Completion Certificate for the Project Facility, in accordance with the provisions of
this Agreement.

“Completion Certificate” shall

mean the certificate issued by Project
Engineer certifying, that:

(i) theConcessionaire has constructed the Project Facility
in accordance with the Construction Requirements: and

(#) the Concessionaire has obtained all approvals necessary for
commercial operations of the Project Facility.

“Concession” shall have the meaning ascribed thereto in Clause 2.1 of this
Agreement.

“Concession Period” shall have the meaning ascribed thereto in Clause 2.2.

“Concessionaire’s Equipment” means all machinery, equipment, apparatus and
other things (other than Temporary Works) required for the execution and
completion of the Works and the remedying of any defects, but does not

include Plant, Materials, or other things intended to form or forming part of the
Permanent Works.

“Conforming Waste” shall mean ,

a. any MSW that conforms to the specification§ of conforming waste
set forth in MSW Rules

b. any other MSW mutually ag

reed by Parties to be Conforming Waste
from time to time "

L
'y W
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“Consortium” " shall mean the consortium consisting of (i)

and (if)
' dum of
formed/acting pursuant to the Memoran
Understanding dated _________ entered into by them, for the purpose of a
submitting their proposal for undertaking the Project through 14/s ;

special purpose company formed and incorporated by them in India.

"Construction Documents" means all approved plans, manuals, drawings (including

3s built drawings), calculations, computer software (programs), samples, patterns
and models prepared and used for construction of Project Facility.

“Construction Perlod" shall mean the duration of construction of Project Facilities
commencing from the Appointed Date to the date of issue of Completion
Certificate.

“Construction Requirements” shall mean Construction Requirements as set out in
Schedule 3.

“Construction Works"” shall mean all works and things required to be undertaken
by the Concessionaire in accordance with the Construction Requirements.

“Contractor” shall mean any Person with whom the Concessionaire has entered
into/may enter into any of the Project Agreements,

“Cure Period” shall have the meaning ascribed thereto in Clause 9.2(a)(iii) of this
Agreement.

“Haldwani"” or “Haldwani Municipal Limits” means the whole urban area falling
within the jurisdiction of the NNH as the Government of Uttarakhand may by
notification specify from time to time and includes, inter-alia, all twenty five (25)
municipal wards under jurisdiction of NNH.

“Drawings” shall mean all of the drawings including working drawings for the
Project Facility, designs, calculations and documents pertaining to the Project in
accordance with the Construction and Q&M Requirements and shall also
include the drawings of Transfer Stations.

“Emergency” shall mean a condition or situation that is likely to endanger the
safety of the Individuals on or about the Project Facility including the safety of the

2 users thereof or which poses an immediate threat of material damage to the
Project.

“Encumbrance” shall mean any encumbrance such as mortgage, charge pledge

' In case the Sucessful Bidder is a Consortium

y Al
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lien, hypothecation, security interest, assignment, privilege or priority of “"{uk"l‘g
having the effect of security or other such obligations and shall include witho
limitation any designation of loss payeas Of beneficiaries or any similar

arrangement under any insurance policy pertaining to the Project, physical

encumbrances, claims for any amounts due on account of taxes, cesses, electricity,
water and other utility charges and encroachments on the Project Facility .

“Environmental Laws” means all Laws pertaining to the protection of n.atural
resources. the environment, the health and safety of the public, according to
Environment (Protection) Act, 1986. The Air (Prevention and Control of Pollution)
Act, 1981, The Water (Prevention and Control of Pollution) Act, 1974 and any other
central, state or local law, regulation, rule, ordinance or order from government.

“Financial Close” shall mean fulfillment of all conditions precedent to the initial
availability of funds under the financing documents/agreements.

“Financing Documents” shall mean collectively the documents evidencing
Lenders’ commitment to finance the Project.

“Financial Year” shall mean the period commencing from April 1 of any given year
to March 31 of the succeeding year.

“Force Majeure” or “Force Majeure Event" shall mean an act, event, condition
or occurrence as specified in Article 8.

“Good Industry Practice” shall mean the exercise of that degree of skill,
diligence, prudence and foresight in compliance with the undertakings and
obligations under this Agreement which would reasonably and ordinarily be
expected ofa skilled and an experienced person engaged in the implementation,

operation and maintenance or supervision or monitoring thereof of any of them of a
project similar to that of the Project.

“Government Agency” shall mean Government of India, any state government or
governmental department, commission, board, body, bureau, agency, authority,
instrumentality, court or other judicial or administrative body, central, state, or
local, having jurisdiction over the Concessionaire, the Project Site or any portion

thereof, or the performance of all or any of the services or aobligations of the
Concessionaire under or pursuant to this Agreement.

“Handback Requirements” shall have the meaning ascribed thereto in
Schedule 9.

“Hazardous Waste” shall have the meaning as defined under the Hazardous
Wastes (Management and Handling) Rules, 1989 and as amended thereto.
“Lenders” shall mean financial institutions, banks, funds and trustees for bond
o
ql L —\WL\ i\
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holders or debenture holders, who provide funds to the Concessionalre for
financing the cost of construction of the Project Facility or any part thereof,
"Materials" means

things of all kinds (other than Plant) to be provided and
incorporated in the Permanent Works by the Concessionaire, including the supply-
only items (if any) which are to be su

pplied by the Concessionaire as specified in
the Agreement,

“Material Adverse Effect” shall mean a material adverse effect on (a) the ability
of the  Concessionaire to exercise any of its rights or perform/discharge any of
its duties/obligations under and in accordance with the provisions of this
Agreement and/or (b)

the legality, validity, binding nature or enforceability of
this Agreement,

“Material Breach”

shall mean a breach by either Party of any of its obligations
under this Agreeme

nt which has or is likely to have a Meterial Adverse Effect on
the Project and which such Party shall have failed to cure,

“MSW Rules” : shall mean the Munici
Handling) Rules, 2000/ Solid

pal Solid Wastes (Management and
amendments thereto.

Waste Management Rules 2016 and includes any

“Municipal Solid Waste” or “Msw” + shall have the meaning ascribed to it in the
MSW Rules.

“Non-Conforming Waste” : means any MSW_which s not a Conferming Waste
as set forth in the Clause 7.1.2,

“O&M Requirements” shall mea
maintenance of the Project Facility

n the requirements as to operation and
as set forth in Schedule 6,

“Operations Period” shall mean the period commencing from COD and ending at
the expiry of the Concession /Termination,

“Parties” shall mean the parties to this Agreement and “Party” shall mean either
of them, as the context may admit or require;

“Performance Security” shall mean the guarantee for performance of its
obligations to be procured by the Concessionaire in accordance with Clause 5.1,
“Permanent Works" means the permanent works to be designed and executed in
accordance with the Construction Requirements,

“Person” shall mean (unless otherwise specified or required b

uir y the context),
any individual, company, corporation, partnership, joint venture, trust,
unincorporated organization, government or Governme

Nt Agency or any other
L
PV
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(enal entlty,

"Mt mesns machinery and apparatis imtended Lo form or forming part of the
Permanent Works, ctuding the supply-only fems (It any) which are Lo be supplied
by the Concesdonalie a speciiled i the Agreement.

“Proliminary Notlee" shall mean the notlee al mtended Termination by the Party

entitled 1o terminate s Agreement Lo e other Party selting out, Inter alla, the
undertying Event ot Default,

“Project  shall mean Upgrade, Operate, Manage and Transfer (UOMT) of: Door to
boor Collection, Secandaty Storage 0 Transportation of Waste (CE&T) Solid Waste
Managetmnent System n accordance with the provisions of this Ayreement.

“Project Agreements” shall mean  collectively  this Aurccment,  OBM
Contract, and any other materfal contract (other than Financing Documents)

entered Ito or may hereafter be entered into by the Concesslonaire In connection
with the Project,

“Project Assets” ¢ shall mean the Project Equipments and Project Vehicles used
during the Concesslon Perlod for the Project.

“Project Equipments” : shall mean all the equipments required for door to door
collection, primary storage, secondary storage, transportation of waste & part of
SWM System under this project, provided by NNH to Concessionalre or procured
by the concesslonalre for the project Concesslon Period for the Project in
accordance with provislons of this Agreement and Schedule 4.

“Project Englncer” shall mean a reputed Person being a firm, company or a body
corporate appolnted in accordance wilh Article 4 for supervision and mon¥oring of
compliance by the Concesslonalre with the Construction Requirements and O&M

Requirements and to undertake, perform, carry out the dutles, responsibilities,
services and activities set forth in Schedule 5.

wproject Facllity" shall mean collectively the project assets, equipments, door to
door collection, secondary storage, transportation vehicles or any other facility
which are required to be constructed, bullt, installed, erected or provided by the

Concesslonalre on the Project Site in accordance with the Construction
Requirements and O&M Requirements.

“project Facllity Area” shall mean an area of land within Project Sites, more
fully described In Schedule 1.

“project Requirements” shall mean collectively the Construction Requirements
and O&M Requirements or any of them as the context may admit or require, '

§ N\M e
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“Project Site” shall mean and include an area covering land at various locations in
Haldwani more fully shown and described in Schedule 1.

“Project Vehicles” : shall mean all vehicles (motorized or non-motarized)
prpvnded by NNH to Concessionaire or procured by concessionaire in accordance
with provisions of this Agreement.

“Provisional Completion Certificate” means the Completion Certificate that

may be issued by the Project Engineer pending completion of the Punch List items
1n accordance with Clause 5.4.

“Punch List” shall have the meaning ascribed thereto in Clause 5.4.

“Remuneration” shall mean all fees, costs, charges and expenses payable to the
Project Engineer in accordance with the terms of his appointment.

“Rupees” or “Rs.” refers to the lawful currency of the Republic of India.

“SPCD” or “Scheduled Project Compietion Date” shall be as described in clause
5.4.5.

“SBI PLR” shall mean prime lending rate of State Bank of India.

“Tax” shall mean and includes all taxes, fees, cesses, duties, levies that may
be payable by the Concessionaire under Applicable Law.

“Temporary Works" means all temporary works of every kind (other than
Concessionaire’s Equipment) required for the execution and completion of the
Works and the remedying of any defects,

“Termination” shall mean early termination of the Concession, pursuant to
Termination Notice or otherwise in accordance with the provisions of this
Agreement but shall not, unless the context otherwise requires, include expiry of
this Agreement due to efflux of time in the normal course,

“Termination Date” shall mean the date specified in the Termination Notice
as the date on which Termination occurs.

“Termination Notice” shall mean the notice of Termination by either Party to the
other Party, in accordance with the applicable provisions of this Agreement.

“Tests” shall mean the tests to be carried out in accordance with the Construction
Requirements or the O&M Requirements and ¥ not expressly specified in either of

the said requirements, as instructed by the Project Engineer, in accordance with
this Agreement.

'S D i ,
-
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jonaire in
“Tipping Fee " : shall mean the amounts PaYab,lgdby.:?S Fliﬁagg;ie;:;posal.
sccordance with Clause 7.1 and as quoted by the Bidder 1

ither of them
Works® means the Permanent Works and the Temporary Works or either 0
as appropriate. '
MSW in
“User Charges™ means the charges/ fees payable by .the gijn;rigr)ir;e%f it'\hgchedule
accordance with the notification issued by the Authority and a€
.

1.2.  Interpretation

In this Agreament, unless the context otherwise requires, o 2% a
a) any reference to a statutory provision shall mclude- such provision a .
from time to time modified or re-enacted or consolidated 50 far as suc
: modification or re-enactment or consolidation applies to, or 1S capable of

' being appliad to any transactions entered into hereunder; .
b) references to Applicable Law shall include the laws, acts, ordinances, rules,
regulations. notifications, guidelines or bylaws which have the force of law;
¢) the words importing singular shall include plural and vice versa, and
words denoting natural persons shall include partnerships, firms,
) companies, corporations, joint ventures, trusts, associations, organizations
or other entities (whether or not having a separate legal entity);
d) the headings are for convenience of reference only and shall not be used in,
and shall not affect, the construction or interpretation of this Agreement;
e) the words “include” and “including® are to be construed without
limitation;
f) any reference to day, month or year shall mean a reference to a
calendar day, calendar month or calendar year respectively;
g) any reference to any period commencing “from” a specified day or date and

“till" or “until” a specified day or date shall in
o y clude both such days or

h) any reference to any period of time shall mea
according to Indian Standard Time (IST). n a reference to that

i) the Schedules to this Agreement form an inte
though they were expressly set out in the body of this Agreement:
¥

j) any reference at any time to any agreement i ;
document of any description sha‘lgl“ be cor;stl?'lejig' :IsSt:leJ?;em' dostne ar
. a'grgement. deed, instrument, license or other documentreﬂce to that
k) \rg?eerghzggptl;r?en‘t: (11' modified or suspended at the time of sugts\ ri;l':nded.,
Agreement shauwI s, Articles, sub-articles, clauses, or Schedule "
i, :*CED} where _the context otherwise requires, b P Lae
: o recitals, Articles, sub-articles, cl > e deemed
or to this Agreement; » Clauses and Schedules of

\) any agreement, cowsent, approval, authorization, notice
: '

o N

gral part of this Agreement as

c
X 0mmunication,

10
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information or report re

by any ‘Pm ly or by Project Coglneer shall be v
in Writing under the hands of duty anthor i
Project Ty

cdrepresentative of su Party o
gincer in this behal! and noy othenwpne:
M) references W "Cungy

stuction” mcludes vestination, destpn,
Procuremeny, delivery, tansportation, tnstall
testing, commissioning and other activities

n the

~ famages payable by efther p
0) his Ay cement, whethe

agreed genyine pre-e
waured by the p
penally or liquid

quired under or parsuant to U

Adteement from o
Alled and effectual only ({1 {y

englineer ing,
atlon, processing, tabrfcation,
ctdental thereto

WLy Lo the othes of them ax sel forth i

ron per diem sty or otherwlae, we mutually
stimated loss and damaye Uhkely to be sutfered and
Aty entitled o recelve the same and ¢ not by way of
ated damages (the "Damages™)

9 | "

11
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el 91“124-451?600
ax- 91 -124-4380014
Or such address, tele

X number, or facsimile number as may be duly “Ot‘:iEd
by the respective Parties from time to time, and shall be deemed to have
€en made or delivered

() in the case of any communication made by -letter,b wh:q
delivered by hand, by recognized international courier or by mai
(registered, return receipt requested) at that address, and

(ii)

i nicat telex or facsimile, when
in the case of any communication made by Nhe
transmitted properly addressed o such telex number or facsimile
number. . -

15.10. Severability

atsoever any provision of this Agreement is or becomes
‘.f fo{-da mi’llg;slogrwuhhenforceabl: or is declared by any court of competent
o :ji’t.ion or any: other instrumentality to be invalid, illegal or
J‘J”Sfc eable, the ‘validity, legality or enforceability of the remaining
UnEN qrtr:\s shall not be -affected in any manner, and the Parties shall
prowsilote in good faith with*a.view to agreeing upon one or more provisions
nEi%ﬁ:\amay be substituted ‘for such invalid, unenforceable or illegal
:‘ggisions, as nearly as is practicable. Provided failure to agree upon any

such provisions shall not be subject to dispute resolution under this
Agreement or otherwise.

Q &@\W

75
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1. No Partnership

NO[hil‘Ig contain .
ed in thi
constituting a is Agreeme
part : nt shall b
authority to bind tt?ee rship between the Partic?' ::qt:;r;:rt]rued or interpreted &
other in any manner What;oev er Party shall have any
erl

15.12. Language

All notices i
requir :
Communlcations,q doi?;mm be given under this Agreement and all
relevant to this Agreem entation and proceedings which are in any way
ent shaX be in writing and in English languase:

15.13.
Exclusion of Implied Warranties etc.

15.14. Counterparts

Y

This Agree
m
undertaking il e;”ressly excludes any warranty, condition of gHee
other agreemerimjt E at law or by custom or otherwise arising out of any
etween the Parties and any representation by any Party

not i indi
contained in a binding legal agreement

ach of which when

This Agreement may be executed in
executed and delivered shall constitu
shall together constitute one and only t

te an original 0
he Agreement.

Do
e}’\%\&

46 .

two counterparts, €
f this Agreement but

\&\
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IN WITNESS \ypypo. '
AGREEMENT AS OF Ty 1. PARTIES paye ¢
OF THE DATE Fypen Angcggwﬁﬁ%}m

NED SEALED AND DELIVERED

AND DELIVERED THIS
SIG

For ane on behalf of NNH by,

(Name) q\
4

(Slgnnwre)

Fo
7and on behalf of C(WCESSIONAIRE by: (Signature)

(Designatio N)

In the presence of :
1) Rahul Laspal S/0 kﬁ.gﬁpal
R/0 Bhotia Parao, Haldwani,
for identification : D.L. No. UK-0419960067632

e
gl -
2) Shashank SheRfiar Singh S/0 Shri Vijay Pratap

R/o Tikree, Amethi (UP) .
for identification : Adhar No. 6360-5_528 8177

.
c.‘-' Y
.
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@

mg%nder Sec. 32-A of Registration Act 1908

Name & Address of Exceutan : g, Martolia §/0 Late B.S. Martolia, Nagar Ayukta, Nagar
Nigam Haldwani,

For identification : Adhar No. 8511 2179 2068

Impression of fingures of Left Hand
[Thumb ™7

Impression of fingures of Right Hand

' Index Fing. middle Fing.

Slgnat%Executant

\6)
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F
LI0Rer Prints under See 17. A of Registration Act 1908

impression o Dogures of Lot ane

ndex Fiog. | Misiadeny

Impression of fiagures of Right Man
[ Thumb Tindes g ddie Teng

tignature of Drocutant

50
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Photo 9: Water tanker at trenching ground

0: Weighing bridge not working at ng ground

Photo 12: Broken boundary wall at Solid waste trenching

ground Haldwani city, Distt. Nainital
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Annexure-1
Photo Gallery: Joint Commjgge, field visit Hon’ble NGT Order 0.A.No.1319 of 2024
(Solid Waste Tre

nching groung at Gola Rokhar, Haldwani city, District Nainital Uttarakhand
State)

]

] o T
& Kl ersmapcamera
Haldwani, Uttarakhand, india

4o Bg2j+auh, Incira Nagar, Haldwarn, Uttarskfand
_ 263139, India

Lat-20.201162* Long 79.534825¢
5 PM GMT +

& OPS Map Cumera -
¥ &
Haldwani, Uttarakhand, india
S0%+9ag, Badi RY, Indira Nagar, Haldwani,
Urarskhand 263139, India
T L8t 2820065V Long 70833040

— PETE. g
Photol: Unscientific disposal of §
__Haldwani City. District Nainital, U

Pltb 2: Visit of Jim Comﬁitte at trnchig ground
Haldwani City, District Nainital. Uttarakhand

T R

olid waste at
ttarakhand

2l 29.2071159° Long 79534534
> T a St 2312/74 0278 P GMT 20530
e z 22407 . <] ) - _‘:,m I T Ty S . % - “
- > Photod4: No Scientific processing facility and leachate ‘.
0103 uns waste and Legacy waste ; ) : |
ERotas: e putten SOh.d - i collection system at trenching ground
at dumping site J

'..‘ Bl 5PS mapn Gumarca,

CIPE

- - .
" GPS Map Camera

rakliand, b

varad, ol
[WIET EYSCETEn Y

el o Magur, Maldwain, Ul ol

.

PPhoto 6: Odour problem around dumping site

trenching ground during visit
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Memorandum of Understanding
% This Memorandum of Understanding (“MOU") is made and entered into un 30 day of
. November 2023 between: 3
NVVN (NTPC Vidyut Vyapar Nigam Ltd.); a wholly owned subsidiary of NTPC '
: Ltd; duly registered under the Companies Act, 1956 and having its Registered OlYice at
NTPC Bhawan, Core 7, SCOPE Complex, 7 Institutional Area, Ladhi Road, New Delhi-
., 110003, INDIA. (herein afier referred to as “"NVVN", which expression shall mean and
e include unless repugnant to the context, its successors, and permitted assigns), of the
y FIRST PART.
" AND
» NAGAR NIGAM HALDWANI KATHGODAM, is the civic body that governs the
e city of Haldwani in Uttarakhand, India and having its office at Nagar Nigam , Nainital
: Road , Haldwani, Uttarakhand 263139 (hereimafter referred 1o as "NNHK™), which
: expression shall, unless the context otherwise specifies, means and include its

successors and permilted assigns an the SECOND PART,
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)

I r"' Tl
"Iy shall meim NVVN or NNITK m:ljyitllmlly, Pactics” <hall mean NVVN and NNIIK
callectively. £

This MOU hetween Nagar Nigag Haldwani-Kathgodam (NNHK) and
NVVN ix for setting up o Muinii('i yal Solid Waste (MSW) to Torrefied
Charconl Plant Facility an Il;ll_(bvji_ iy Uttarakhand.

WHEREAN: , :

1. NNIIK expressed its interest i seiting up i MSW o Tarrcficd Charcoal Plant

h

A.

IL

L

Iv.

facility based on Torrelaction technology at Haldwani 1o dispose of the
carbonaceous component of MSW.

NVVN shall develop a MSW to Torreficd Charcoal plant on Build Own Operate
(1300 basis at a land allocated by NNIK free of cost.

NVVN shall have the ownership and right to sell all the products generaled from
the said plant.

NVVN shall have the right 1o use the Site for “Setting up a 500 TPD, MSW to
Torrefied Charcoal plant facility” and its ancillary facilitics including rooftop
solar plant to meet the power requirement of the plant.

The other agreements like MSW Supply Agreement and Land Use Agrecment

between NVVN and NNHK shall be signed later on with major obligations
summarized as under:

Obligations of NNHK:

NNHK shall provide approx. 18 acre suitablc land free of cost for the project

zlong with boundary wall. The land should be free from water logging. above
higth Nood level, and 22 from encumbrance.

NNHK shall ensure delivery of preferably pre-segregated Municipal Solid
Waste (MSW) at designated Waste Tipping Floor of plant premises free of cost.

NNHK shall ensure that at least 500 MT preferably segregated MSW is
delivered daily to the plant.

The delivered MSW shall not include inerts and prohibited items specitically
mentioned in Anr_:cxurc-l s0 as to ensure a minimum GCV of 2000 kcullk;;
NNHK shall provide preferably scygregated dry waste 10 the extent possible. .

NNHK shall also provide other basic amenities at the ject site i
. or | project site hike All-
weather appru_ach.ruad from existing road 10 plant boundary ol minimum widih
T-f"’ m, streel Ilghu‘ng on approach road and outside plant premises, sewer line
Right of Way, drainage outside plant premises, und other basic facilities. ete .
i ’ e

S g
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NNIK shall provide water supply connection for drinking warter usige during
Additionally. NNITR hall provide 50

plant construction and operation pet il
LD ol preferably trented ST water for constrction activitics and 200 K1LD
of preferably reated ST water for process application during the Q&M period.

within the plant battery limil

2 MVA (min. 11 kVA) and 150

NNHK shall provide powe connection of
[he plant machiery

LW for Construction Power within plant battery fimit.
<hall be powered by this conpeclion on i pay-per-use harsis

Development and maintaining of green belt (as applicable) other than 10 acre

for plant facility <hall be in the scope of NNIIK.

Diversion of any Flectric Line passing through the pmpuml project sile. culting
down the trees existing on the proposed sile (if any) and their disposal and
diversion of Forest Land if any) before handing aver the site (0 NVVN shall

he Jone by NNHK.
NNHK shall obtain Environment Clearance (iF applicable).

NNHK shall take back the unutilized contents of MSW (Inecrt and process
rejects) for safe disposal at ity own cost.

Development and maintaining Scientific Land Fill facility (as applicablc) shall
he 10 the scope of NNHK. The Scientific Land Fill should not be inan adjacent
area of the said MSW project

The concession period of the project shall be 30 years imtially. This may be
extended further on similar terms and conditions with mutual consent ol both

the partics.

B. Ouligativns uf NVVN:

L

i

v.

vl

NVVN shall setup a MSW to Torrefied Charcoal Plant on Build Own Operate
(BO0O) basis at a land allocated by NNIIK.

EPC of MSW 10 Torrefied Charcoal Plant Facility including installation and
commissioning.

S$mooth Operation & Maintenance of plant through deployment ol th -
O&M contractor for 25 years. ployment of third-purty

Utilization of approx. 500 MT r day of MSW = _ ‘
CPCI guidelines. peps everyday while complying with

(icm:rylin!; High Calorific Value Fuel similar to the nature o Mineral Coal [
Co-firing In thermal power plants or nearby process industries. : or
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VL

NVVN shall have the ownership and right to sell all the products and by-

products generated from the said plant including revenue from Carbon Credits,

il any.

VIL

The proposed plant shall comply with the latest environmental norms.

The above is a non-binding MOU, However, hoth NVVN and NNIK shall enter into a
legally binding agreement. subject to the approval of the respective management.

For and on behalf of :-
NVVN Limited. New Delhi

For and on behalf of :-
Nagar Nigam Haldwani-Kathgodam

Authorized Signatory W

Authorized SigW:

Name: Ms. Renu Narang

Name: Sh. Pankaj Kumar Upadhaya

Designation: Chicl Executive Officer

Designation: Municipal Commissioner

Contact Address: Sth Floor, EOC Complex.
NTPC Lid.. A-8A. Secctor 24, Noida. Uttar
Pradesh 201307

Contact Address: Nagar Nigam . Nainital
Road . Haldwani, Uttarakhand 263139

Witnesses

|

o A
. An Vojendn o] St Kaudlg
s ey ek

eralien, HUd-Kyn.

—

Mumyimd
2 Himambu  Phdsria

=

Eln?inﬂ.'t - NLQ«JTE)

60

NVVN (4.
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Co- Processing Certificate

Date:- 15-04-2023
To,

M/s People’s Association For Total Help And Youth Applause
~15/3, XH NO-15/7, Gall No-9, Mahavir Enclave,
New Delhi, South West Delhl, Code:- 07

E-mail; patheyango7@gmail.com

t e, safely Co-Processed 469.66 MT of Post-Consumer Plastic Waste (MLP) in :d_\e Month of
April, mmmr’eopfé"s Assaciation For Total Help And Youth Applause
Legacy waste Bioremediation Project Kath godam Haldwani, Uttarakhand and co-processed at

TESSEC MSW Jabalpur Pvt Ltd, Patwarihalka No. 23 Kharsra No.375, 376, 379, Village Kathonda,
Tehsil Jabalpur, Madhya Pradesh-482004.

The Plastic Waste has been disposed in accurdance with the Plastic Waste Management Rule
2016.

Plastic Type- MLP (Non-Recyclables)
Qty: 463.66 MT

Details of Post-Consumer Plastic Waste (MLP) received |s attached as Annexure-1

Thanking You,

.

S ity
For ESSELJabplur MSW Pvt Ltd,

&
'S e o
\S o)
vy L

Authorized $ignatory

11 { . a8 - " Jabalpur MSW Private Limite
it _ T‘ ?Bli Whnsin No. 975970 & 370, Villagy Kmlmmm, Mistogy - Jm:: pur&:‘oh o St . ALarhoid

: ar Pin. 45200

Re d 4 ——-'——-—_______POSIOHICQ Vi Nan.‘
Q4. OI1.: Cuyul Houso, 0.0, Luwiongy Rond, ndustaal Aret, Now Deibv ,: ;?t);
. CIN - UQOUDlDL:.'Ol:lF'l'L..er .
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(dd?a.te Received Qty. |
mimyy) Challan No. Truck No. Challan Qty (Kgs) (Kgs
PATH/2022-
1/4/2023 23/HDI/74 HR6781363 28630 28346
PATH/2022-
1/4/2023 23/HDI/75 HR67B3940 24670 24386
PATH/2022-
1/4/2023 23/HDI/76 HRG7C1486 28700 28416
. PATH/2022- \
1/4/2023 23/HDI/76 HR67C5506 23680 23296
PATH/2022- il
1/4/2023 23/HDI/77 HR67C5353 27650 27366 |
PATH/2022- \
1/4/2023 23/HDI/78 HR67C6029 25670 25326
PATH/2022- \i
1/4/2023 23/HDI/79 HR67B8984 26470 26126 1
PATH/2022- \
1/4/2023 23/HDI/80 HR6783485 25980 25696 |
PATH/2022- | \
4/4/2023 23/HDI/81 HRE9EE547 28760 28476 \
PATH/2022- “
4/4/2023 23/HDI/82 HR69E5140 29360 29076 1
PATH/2022- _ “.
. 4/4f2023 23/HDI/83 HR63C0001 26780 26496
PATH/2022-
4]4/2023 23/HDI/84 HR63A0006 28600 28316
PATH/2022- ‘
4/4/2023 23/HD}/85 HR63C4884 29670 29386
PATH/2022- ‘
4742023 23/HDI/86 HR46D9814 28760 28476
PATH/2022-
8/4/2023 23/HDI/87 up20T7777 15360 15076
PATH/2022-
8/4/2023 23/HDI/8B UP11AT3057 18790 18506
PATH/2022-
8/4/2023 23/HD!/89 UP20AT2020 32650 32366
PATH/2022-
8/4/2023 23/HDI/90 UP15CT3767 24600 24316
469668 |

. F rl-l

aI/F/‘ .\J
’ tr \‘\ <

62

Total quantity of RDF 469668(469.66 MT) ( A5 o
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Rekart.

W: www.rekart,co.in | E: leam@rekarl.co.in | Missed Call, 80108 11211

Co- Processing Certificate
Date:- 12-03-2023
- To,

W/s People's Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gali No-9, Mahavir Enclave,
New Delhi, South West Delhi, Code:- 07

E-mail: patheyango7@gmail.com . DU"

This is to certify that M/s. Rekart Innovations Pvt. Ltd. w% received the following quantities

677320 MT of Post-Consumer Plastic Waste (MLP/RDF) from M/s People’s Association far
Total Help And Youth Applause in the Month of FEB, 2023 from Legacy waste Bioremediation
“Project Kath godam Haldwani, Uttarakhand. It received from The Plastic Waste has been

disposed in accordance with the Plastic Waste Management Rule 2016. Plastic Type- MLP (Non-
Recydables)

F \R%ﬂ Innovations Pvt. Lid.

honsed Sunatory
r{ Innovations Pvi. Ltd.

[}
]
i

REKART INNOVATIONS (P) L,

Corpernta Offlos: 137, Sacto

- =17, Gury -
Regissared Officar 1 % Fam -122009
PAN s~ ANHER ML | G4 T Mo~ BUAAACH M M LES

MY Fardabad, Haryans - 121003

‘ Tl b Sbmsma .o



TiVhV LA v

‘

PN T R AR R

Certificate No.

_ Certificate Issued Date

Account Reference
Unique Doc. Reference
Purchased by
Description of Document
Property Description
Consideration Price (Rs.)

First Parly

Second Party

Stamp Duty Paid By
Stamp Duty Amount(Rs.)
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: PEOPLES ASSOCIATION FOR TOTAL HELP YOUTH APPLAUSE

. Adicle 5 Agreement of Memorandum of an agreement
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s @

(Zero)

A I
NAGAR AYUKT NAGAR NIGAM HALDWAN )
PEOPLES ASSOCIATION FOR TOTAL HELP YOUTH APPLAUSf

PEOPLES ASSOCIATION FOR TOTAL HELP YOUTH

100
(One Hundred only) '
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| 0 |
Agreement '

THIS AGREEMENT made the 08 d

ay of September.2022 between Mr
i . Panka
I\(:;xt;; lé\;::;il:::: sfgcﬁ:?ha?%[t)e\; (b:agar Ayukt), Nagar Nigam Haldwani (hervl:
Ng Entity") which expression shall where the ¢
shall, ontext so
admits, be deemed to hnc‘lude s successors In office and asslgns, of the one part
and Mr. Asheesh Mittal $/0 Shil Mahwir Prashad, (Authorisng Signatory) People';
Association for Total Help & Youth Applause (hereinatier “the Contractor”),having
its registered office at nz-15

/9,Gurudwarn foad ,Mahavir Enclave Dabri- New
Delhl which expression shall, where the context so admits, be deemed to include

his helrs, successors, executors and adminlstrators, of the other part:

WHNEREAS the Procuring Entity desires that the Works known as Blo-
Remediation/ Blo- Mining, Reclamatlon of Land And Sclentific Treatment Of
Existing Dumpsite Located at Gola Roukhad Haldwanl By Adopting Suitable
Technology, For A Perlod Of 06 Months, As Per NGT& CPCB Guldelines &
Regulations. Bio-Remedlation should be executed by the Contractor, and the

procuring entity has accepted a Bid by the Contractor for the execution and
completion of these Works and the remedying of any defects therein.

The Procuring Entity and the Contractor agree as follows:

1. In this Agreement words and expressions shall have the same meanings as are
respectively assigned to them in the Contract documents referred to.

2. The following documents shall be deemed to form and be read and construed as

part of this Agreement. This Agreement shall prevail over all other Contract
documents.

the Letter of Acceptance;

the Bid of the Contractor as accepted along with the correspondence done on it
if any;

a.
b.
c. the Special Conditions of Contract / Contract Data;
d. the General Conditions of Contract;
e: the Spedﬁcations/?rocurement Entity Requirement;
ngs;
: :f ?Z:fluoc';la::s E; gidders, Notice Inviting Blds and Corrigendum if any. And
g thein

d

r/minutes of meeting headed by CS Uttarakhand date

h. the (fozgezl;;im:;; 0;::!(:1 n,lnE department of Uttarakhand order no.1271/654
19.11.

Total Value of works (lump sum basls) = Rs 3.00 Cr.

159C/2020 dated November 26,2020. And further order if any regarding it.
C
\/

| quantity of legacy waste to be remediated = apprgx. 88750,00, cum. or
{  Total quantity ¥7 _
25750.00 MT. (as per RFP)

Eﬁs{:;uﬂl be handed over on 83 18 wherae Is basls and shall be In Contractor’s
e ¢ uil completion of entire treatment of legacy waste present at site as
possesslon’ LOA/contract agreement. As per the guldelines Issued by NGT
on d;tgo :ﬂ- quantity same rate shall apply. This rate shall apply upto 887500.00
88750

tity of l’egg‘;:y waste accumulated at Gola Roukhad Haldwani dumpsite
an egs g

%Tt:: date of possession of IanélSto the contractor.

. .i:'.' j

Y
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- o,
4. WEIGH BRIDGE INSTALLATION The Contractor shall install a Weighbridge to
measure the quantity of Legacy Waste that needs to be treated for bio
mining/bioremediation. The Contractor shall also glve a report to the Procuring
Entity about the Input Welghed, Processed materlals and place where it is
disposed. '
Measurement Settin

B up & Operating Control Room
online work progress and measurament (SCADA systa
6. SITE SURVEY:-The Contractor shall surve
site shall be divided \ny Blocks and re
7. SCOPE OF WORK:
Procuring Entity to
hereby covenants
RFP, DPR and m

applicable),

ot Numping site to access
m).

Yy the site and submit » survey report, the

mediation work wilt be carried out further,

~ In conslderation of the payments to be made by the

the Contractors Indicated In this Agreement, the contractor

with the' Procuring Entity to execute the Works mentloned in

entloned as below and to remedy defects therein (and, i
malntain the Works for a period of 06 Months in conformity in all

respacts with the provisions of the Contract.

> To undertake the works required for Scientific dumpsite reclamation through

Bio- Remediation of legacy waste/un-processed municipal solid waste by

—excavation of complete mixéd MSW from the dumpsite which underwent
biological and physical degradation,

»> Resource recovery by using suitable innovation/ mechanical sieving machine
or any other suitable equipment/methad, o 4
> Segregating, sorting, retrieving recoverable materials, ()€ £ { Wwﬂ ‘ .
» Storing, diverting for recycling, - ’ | .
» Dumpsite land reclamation and proposal for disposal of post processing
jects, _
> genﬁﬁc disposal of post processing rejects,
- of Dumpsite at Gola Roukhad Haldwani dumpsite during contract
i do'fu{e d hand back of reclaimed land to the Authority at the end of
Wr:od;:eri od, after leveling the ground and making it clean from any waste.
ntra ’
. mggcavation screening & Resource Recovery
e in 'of un-processed municlpal solld waste
< Bmﬂ;m mgent of facllity for Sclentific disposal of resldual Solid Waste
» Develop
% Leach eatment if any
4 ot d disposal/ removal of recovered materials fer 1t own
z Uﬁmtnmfdo:z;u material will be disposed off by the Contractor under its o
> T
arrangement. 07 RFP & DPR wlll prevall,
resald polnt no,
e dmmpmwt:rn:":enmn rw ADF stack wlll remaln at site more than one
* mm;:,mf::vwg:'::nuom disposal otherwlse it will be charge panalty as below.
month 3
8. PAYMENT TERMS: - T

he Procuring Entity hereby covenants to pay the Contractor
tion of the executlon and completion of the Works and thz
in 4;1:)rrslt.‘-eraf :nfecu thereln (and,f applicable, maintaln the Works for a perlo
remedying ;‘s)e for the work based on the quantity of waste processed and
Mon ]
?:nfgved and percentage of

proposed land to be reclaimed as per the
chievement of the milestone mentggned In the table below.
a :
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estone I;&v:)lcal Progress |Broad Parameters of‘-y, Release of
P)(cumulative) | Physical Progress Contract
First 20% of the proposed |Windrow ~ imomm s oalue
w reparati Q
Milestone land to be reclalmed transponatlo‘:\, ¢ ) 200
processing & disposal of
all output products &
reclalming  20%  of
proposed land.
i‘:l‘l:::tine ?:::l :3: ;he proposed |Windrow  preparation, | 20%
e reclaimed | transportation,
" | processing & disposal of %
all output products & \
reclaiming 40%  of l
. proposed land.
Th.ird 60% of the proposed | Windrow  preparation, | 20%
Milestone land to be reclaimed | transportation,
' processing & disposal of
all output products & _
reclaiming 60% of :
proposed land. :
Fourth 80% of the proposed | Windrow preparation, | 20% '
Milestone land to be reclaimed | transportation, !
processing & disposal of ‘
all output products & -
reclaiming 80% of \
: .| propased land. |
Fourth 100% of tft:e ‘:’:;rrt\csl;%\:ftatiopnreparation. 10% l
Milestone prap?sec:jland i brocessing & ;iISpnsa! of ‘.
reclaime all output products & |
reclaiming: 100 % of \
proposed land.
Fifth Certificate After Certificate | 10%
Submission /document  submission
Milestone to NN  Haldwanl
regarding scientific
disposal of RDF
according to CPCB & NGT
Guldelines

. The Contractor
before the 20th (

. ' lar Milestone of the work,
hall, on completion of the particu
stwentleth] day of the Month or in case the 20th (twentieth) day

f a Month Is a hollday then on the following working day of such Month, submit
ofa .

to the Authority a sta
eg. Total waste dispose

photographs, RDF disposal etc.

tement (“the Running Bill"

68

) providing the following details
d MT, approx land reclaimed percentage with



9. PERFOR 180 ”?’
' MANCE SECURITY:-The Contractor shall have to f e
Security to the Authority: e to furnish Performanc

10. a)The Contractor shall submit a Performance Bank Guarantee/FD lssued by a
nationalized bank located In Indiafor an amount equivalent to the amount of 5%
of the Contract value. The valldity of the Bank Guarantee should be not less than
180 days and renew after that If needed.

Fallure on part of Contractor to comply with the requirement of above clause

shall constitute a breach of contract, cause under the extreme situation for
annulment to the award, forfelture of the EMD.

PENALTY FOR DELAY and INCENTIVE OPPORTUNITY, NON-COMPLIANCE: -
Incentive Clause: Total time permissible Is 6 months but if the treatment and
disposal of 88750.00 cu.m. Is treated and disposed in less than 6 months then
there is an opportunity of 0.25% per day maximum upto 5%.

And if there is delay in execution of project then there is a penalty clause of 0.50
% per day and maximum upto 20%.

11.

Beyond 40 day the delay in completion of the work, the decision of Executive
Committee shall be final, a decision may be taken to execute the project or in
force majeure circumstances decision may be taken accordingly. ) -

For bio soil and inert, a land or depression/ low lying area is to be provided by the

eb
Nagar Nigam, Haldwani and transpaortation cost for the above Is to be borne Dy
the concessionaire.

ioni i mels
The above 4 month is calculated from the commissmn-lng of machines/ tr:;\nmesf
etc. and one month Is permissible for installation of above -‘r'nﬁ'mn e/
arrangements for “T reatment and Disposal of Legacy Waste, Haldwani
" date of signing the agreement.

I at the site the quantity of legacy waste Is more thawg_{;m.l MT;?;Z
the Municipal Commissioner, Haldwani/ EC may takea call in the interest
project. foreseen reason or reason from the dient for
: F WORK: -For any unfores :
3 EerNSIONhgn the contractor shall be given a maximum of thr_ee‘ months extrato
the delay, ';he job as per the approval of Municipal Commissioner, Haldwani/
lete . :
g?czﬁve Committee, SWM Project Haldwani.

: its and clearance shall be obtained as per
13, PERMITS AND CLEA:iP:IEZt; I::::ottslimited to The Environment Protection {\ct
Applicable 2% o tl'on and Control) Poflution Act 1381 and Water (Prevention
1986, The Air (Plll'e;':: lAcﬂg';a as amended from time 10 tin}e. -
and Control) Poliu ith Contractor shall be solely responsible for taking vario .
The NNK together W tutory clearances for the Project from all conceme_n
statutory ar.lri n:::c::fng Entity ie, NNK shall reasonably assist the Contractort
' orities. The t,
:::‘curing the clearances;Tgﬂ;??T?; g;::gf:r shall adhere. to the requirefnenttz
14. LABOUR LAW & ’REGULA nsation Act and Labour Leglslation in force fn:om tnr:e =
of the Workmen's COTLF;: o and shal pay any compensa'tion to his wor n;ct'
time and be respons le for Injurles under the Workmen's (?ompensatlon .
which would be pawh : 1d Act. If such compensation is paid by the Statefaf
o a?er lij::durtld‘:ars:ub sectlon (1) of sectlon 12 of the sald Act, on behalf 0
incipal EMP
_:tr\e antractor. It . ti1°' state from the Contractor under sub secﬂo:? (2) i:’::
shall-be ';ecov;z:liot:npensaﬂon sf3 be recovered in the manner aid do
Al e O o :

va STl bt

b
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15. FORCE may . .

. ‘“SU""ECtlun,El::VE(;ma“" act of God, act of nature or the elements, terrorism,
federal or state lawun or civll strife, plracy, clvil war, acts of public enemies,
having jurlsdiction ovs’ f‘l\l‘?es and regulations of any governmental authoritles
notbe d er the premises, Delays due to any of the above causes shall

eemed to be a breach of or fallure to perform under this Agreement.
1§. JURISDICTION: - In the event of any dispute arlsing between the partles hereto, in
respect of any of the matters comprised In this agreement the same shall be
settled by a competent court having Jurlsdiction In Haldwani Distt- Dehradun and
by no other court, :

IN WITNESS whereof the parties hereto have caused this Agreement to be
executed in accordance with the laws of Indla and NNK on the day, month and

year indicated above.
e | o
Signed by M ........
Pankaj Kumar Upadhyay Asheesh Mittal p
S/o Brahama Dev Sjeibinl i prashla H’ Ip &

’ . 1o’ i Total Help
Nigam Haldwani People’s Association for

Nagar Ayukt Nagar Nigam Haldy Youth Applause

For and on behalf of the Governor/ Procuring Entity For and on behalf the
Contractor In the presence of In the presence of

N MA(V\
Signature . Mo\,\J p‘ m'\\" G %
Name- (L vt S M a Witness Name- HQ[O] Lt
dw‘ = PM - Address-

70
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Co- Processing Certificate
| Date:- 12-03-2023

To,

M/s People’s Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gali No-9, Mahavir Enclave,

New Delhi, South West Delhi, Code:- 07

E-mail: patheyan o7 @gmail.com

nnovations Pvt. Ltd. we have received the following quantities
|astic Waste (MLP/RDF) from M/s people’s Association For

Total Help And Youth Applause in the Month of FEB, 2023 from Legacy waste Bioremediation
Project Kath godam Haldwani, Uttarakhand. It received from The Plastic Waste has been
disposed in accordance with the Plastic Waste Management Rule 2016. Plastic Type- MLP (Non-

Recvclables)

This is to certify that M/s. Rekart |
677.320 MT of Post-Consumer P

N \

Far i ions Pyt
| rq{%ﬁe innovalions vt. Lid

v
\}}' onsed S3natcrly

A

Re"kar\r Innovations pvt. Ltd.
i

..r‘"'_":‘:,
-

e —

Lo t

REKART INNOVATIONS (P) Ltd.

Corporata Office: 137, Sector-27, Gurugram = 122009

Registared Offica: 1K/72, NIT Faridabad, Haryana - 121001

AN No.- AAHCR 36341 | G5 TNO- OGAAICHIOINILIL | €10 No.- URIODONRZOISHTCOSSBAG | MSME No.- 11R03DO016O4E

71
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Date ——
(dd/mm/yy) Challan No, Truck No. | Ch“:?;.;w ‘;:(.!l(‘l‘((;‘: %
203 PATH/2022 23/HDI/19 HIG/B1 363 5300 | 74950
_AR023 | | PATH/2022-23/10Y20 HRG7(339A0 60 | 23910
1/2/2023 | PATH/2022 23/HDI/2) HRG7C1486 Jas00 | 23950
__1/2/2023 | PATH/2022:23/MDV22 ). HRG7C5506 1. 25120 | 24710
| 1/2/2023 | PATH/2022-23/HDY/23 ___HRG7C5353 .w_zéé‘.’_‘?f_-_ﬂ,___z?_?é."_-ﬂ
4/2{2023 | PATH/2022-23/HDI/2A | HR69E6547 | . pa660 | 24310
 4/2/2023 | PATH/2022:23/HDY/25 HRGoES140 | 23650 23300 |
’ 42023 PATH/2022-23/HDI/26 _HR63C0001 4 L — 23810
4/2/2023 PATH/2022-23/HDI/27 _HR63A0006 22360 22010
| 10/2/2023 PATH/2022-23/HDI/28 HRG7C5506 24660 24310
10/2/2023 | PATH/2022-23/HD/23 HR67C1486 23220 22870
__10/2/2023 PATH/2022-23/HDI/30 ___HR6783340 25200 24850
10/2/2023 |PATH/2022-23/HDI/31 _ HR67B1363 26300 25950
15/2/2023 | PATH/2022-23/HDI/32 HR63A0006 24300 23950 |
15/2/2023 pATH/2022-23/HD!/33 HR63C4884 22360 22010
#1_5;212023 _gge-llzozz-zamm/?.a | HR46D9814 26300 25950
1 20/2/2023 pATH/2022-23/HDI/35 HR67B1363 25360 25010
____z_gf_Z_I_ZEE’__.— PATH/2022-23/HD|/36 HR6783940 24360 24010
Ms;__ Wﬁ? HR67C1486 22550 22200 |
20/2/2023 Mg_zg_g/_t'mlas e HR67C5506 24500 24150
20/2/2023 EWZBIHDIHQ HR67C5353 26350 | 26000
202202  paTH/2022:23/HOVE0 HR67€6029 23560 23210 |
w’_ PATH/ZOZZ-ZB/HDIMI HR6788984 24560 24210
J@LM—— HR67B3485 26500 26150

72
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26/2/2023 | PATH/2022-23/HDI/43 HREIEES547 24530 24180 j
26/2/2023 PATH/2022-23/HDI/44 HR69ES140 25200 24850 |
26/2/2023 | PATH/2022-23/HDI/45 HR63C4884 25600 25250
26/2/2023 | PATH/2022-23/HDI/46 HR63A0006 24600 24250
677320

73
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Smart

“1 1T]

- Processing Certificat

Date:- 06-12-2022
To,

M/s People’s Association For Total Help And Youth Applause
RZ-15/9, KH NO-15/7, Gali No-9, Mahavir Enclave,

New Delhi, South West Delhi, Code:- 07

E-mail: Patheyango7 @gmail com

We, safely Co-Processed 261.09 MT of Post-Consumer Plastic Waste (MLP) in the Month of

November, 2022. It received from M/s People's Association For Total Help And Youth Applause,

Legacy waste Bioremediation Project Kath godam Haldwani Uttarakhand and co-processed at

ESSEL MSW Jabalpur Pwvt Ltd, Patwarihalka No. 23 Kharsra No.375, 376, 379, Village Kathonda,
Tehsil Jabalpur, Madhya Pradesh-482004.

The Plastic Wast

e has been disposed in accordance with the Plastic Waste Management Rule
2016.

plastic Type- MLP (Non-RecycIahles)
Qty: 261.09 MT |
Details of Post-Consumer Plastic Waste (MLP) received is attached as Annexure-1

Thanking You,

I MSW Pvt Ltd.
For ESSEL MSW Jabalpur

L

>
Authorized Signatory
Jabalpur MSW Private Limited
P l‘.lu.‘..ll.l M '_i"a"ﬂl & "4 Vlll-“l'-' K""“"“"‘l bl Jl(}.ﬂ'h "' et “ e \l“’.."l...
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CHALLAN NO DAT VEHICLE M T
TS .l ND, TARE NET
PATH]2022,23 D s =S
=28y, 1-Nov-2; UP2017779 10540 | 14999
PATH{ZOZZ-ZBIHDUJ. I B
“Nov .29 UPllAT3057 29890 10385 19505
951‘11_1933:23/%/1 “Nov 22 | upyyenges
ST JCA3639 | 2133 10055 | 19996
_PaTy -3 :
LT ~1-Nov .33 UP20AT2020 | s0s5c 11955 | 3609
annzz-zammm 1 *\-.\r_ E =
-Nov 23 UP15CT3767 33210 | 10g4g 22370

PATW?WZ-BIHDUS m UP20AT2020 48755 | 11955 36800
"“THHOH-ZZ’-IHDUE Nov -2 UP17CA3639 21705 | 10055 11650
PATH/2025.

_ 12022-23/14py/7 UP2017777 | 23220 10540 | 1268
mmlzozz-zsmwa 8- Nov -23 UP11AT3057 | 2718 10385 | 11809
PATH/2022-23/1py/g mm 34340 | 1084 23500
PATH/2022-23/Hp1 10 m UP20T7777 | 26799 10540 | 16350
PATH/2022-23/1p1/11 m UP11AT3057 | 2g9gs 10385 | 18600 |
PATH/2022-23/HDI/12 m UP17CA3639 | 21555 10055 | 11500 |
l_ TOTAL 409675 148585 261090
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" Request for Proposals for Bioremediation, Waste Clearance, Resource Recovery, and Scientific Disposal Services in Compliance with the Legacy

Waste Management Rules of 2019 and the SWM Rules of 2016 at Haldwanl (Nainital)
Uttarakhand

NAGAR NIGAM HALDWANI
GOVERNMENT OF UTTARAKHAND

invites

Request for Proposa

for

" Request for Proposals for Bioremediation, Waste Clearance, Resource
Recovery, and Scientific Disposal Services in Compliance with the Legacy Waste

Management Rules of 2019 and the SWM Rules o
Uttarakhand

LOW,
wh A,

GAR Ny
N Gy
1

)
=
o
O
=
p N
@

Nagar Nigam

UTTARAKHAND

Volume-1

NIT No: «coceenee o

Issued By: -

The Municipal Commissioner,

Nagar Nigam Haldwani,

Nainital, (Uttarakhand) - 263139

e-mail ID- Haldwaninagarnigam@gmail.com
Website: - http://www.Haldwaninagarnigam.com
Office no. 05946 -220035

76

f 2016 at Haldwani (Nainital)

% 1oR ot gegen

Haldwani

Date: 28/09/2024




188 =TT~ 68)

T Qg, Li FE HEAD OFFICE
am N / e Uttarakhand Pollution Control Board
D\t N B “Gaura Devi Paryavaran Bhawan”
UKPCB 46B, IT Park, Sahastradhara Road, Dehra Dun
E-mail : msukpeb@yahoo.com, Phone No.-0135-2607092

UKPCB/HO/Con(R)/N-171/2024/ 2y Date : 28/.05.2024

To,
Nagar Ayukat

Nagar Nigam Haldwani- Kathgodam, Haldwani
Distt- Nainital.

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA
(Consolidated Consent & authorization) (Fresh) under Section-25 of the “Water (Prevention
& Control of Pollution) Act, 1974” and  under Section-21 of the “Alr (Prevention & Control
of Pollution) Act. 1981” and Authorization under “Rule-6(2)" of the “Hazardous and Other
Wastes (Management and Transboundary Mavement) Rules, 2016” notified under

. *Environment (Protection) Act, 1986" as applicable (to be referred hereinafter as Water Act. Air
Act and HW Rules respectively).

CAF ID - 61323 Application no.- 3607967 J
CCA (Fresh) Date :- 16-12-2023
CCA is hereby granted to Nagar Ayukat, Nagar Nigam Haldwani-Kathgodam Distt-
- Nainital for Treatment/Disposal of legacy wastes located. at Gaula Rokhad, Halwani,
Distt- Nainital subject to the provisions of the Water Act, Air Act and Hazardous and Other

Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may be
made further and subject to following terms and conditions :-

1. This CCA is granted for the period upto 31-03-2024 and valid for following activities
with Capital Investment/Net Assets Valucs €345.0 Lakh :-

\ S. No. CTE ' Present CCA (Fresh)
Activity Quantity Activity Quantity
l/"—"““\
] Refused TrealmenUDisposal(L 88750 NITs
of Legacy \Waste —_—

2. Specific Conditions under Water Act :-
(i) The daily quantity of effluent discharge (KLD) :-

CTE Present CCA (Fresh)
“Trade Effluent Refused Nil
Sewage : 0.8

(i) Trade EfMuent Treatment and Disposal 3= -Nil-
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive septic
Lank/soak pit as is required with re ference 10 influent quantity and quality.
3. Conditiuns under Air Act i
(i) The applicunt Shall use following fuel and install a comprehensive control system consisting

of control equipment 1S is required with reference 1o generation of emissions and operate
and maintain the same continuously 5o as to achieve the level ol pollutants to the tollowing

standards -
5. | Stackattached | Stact Typeof | Fuel Quantity | Emission | Emission
No with height Fuel

Control |standards

(Mt) Equipment | not to

exceed

_——______________-'"" Note Applicable )
B, L--"

Clean Environment Healthy Life Style
@ qular 3 (G 4
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In case of sto
. ppage o y g ‘
page of functioning of air pollution control equipment, production has to be

stopped immediatel ]
) v and this Board has (o be inti J
this regard to be disparched immediately. ARSI W sam

(i1) Noise trom the D
Sl B re.Gu il‘i&?lfand othe‘:r source(s) §I1oulti be controlled by providing an acoustic
q or meeting the ambient noise standards for night and day time as

prescribed for respective
are ' C] idential, Si
i P as/zones (Industrial, Commercial, Residential, Silence) which

\Sr‘;-:“d;}l'(:li:el lg::ustnal :f\ren [Commercial Aren | Residential Area| Silence Zone
level  in lim::: b:-‘ ent \ Day [ Night | Day | Night | Day | Night
Lab(A) Leq [ 75 T 70 tme | tme | tme | thme | time { (S
‘D:w me : 1 ‘i e l 7 l 65 55 55 45 50 40

v time : from 6.00 tam. 1o 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

_4. Conditions under Haz
- azardous and Other Wast g
b g 1 stes (Management and Transboundary

(1) The F:\cto‘ry_ Manager Of MI/S -..coeNAuvseseene. is hereby granted an authorization to
. operate a tqc;h_ly for collection and storage of Hazardous wastes.
(i1) The authorization is granted to operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes :-

S.No. Category Quantity of Waste for which Mode of Disposal
(Schedule-1 & authorization is being issued
‘ Schedule-11) (MTA)
{ Not Applicable

(iii) The authorization shall be in force for the period upto....NA....
(iv) The authorization is subject to the conditions stated below and such conditions as may

be specified in the rules for the time being in force under Environment (Protection) Act,
1986.

Terms and conditions of authorization :-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986, and the rules made there under.
(i) The authorization and its renewal shall be produced for inspection at the request of an officer
authorized by the SPCB/PCC.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the SPCB/PCC.
(iv) Any unauthorized changes in personnel, equipment as working conr}ilicms as mentioned in
" " the application by the person authorized shall constitute a bfeqciu of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB/PCC to close
down the facility. o -
(vi)An application for the rencwal of an authorization shall be made as laid down under these
i E?l]f:s;mit shall comply with any o}hcl‘ cm.ldilions specified in the guidelines issued by the
‘ MoEF&CC or CPCB/SPCB from time 10 time.

This CCA is valid for the Treatment/Disposal of Legacy Wasle.

6 Compulsory documents to be submitted by the Industry/Unit :-

' (i) Annual rewm in Form-4 and Waste Disposnl Manifest in Form-10 under Hazardous
and Other Wastes (Management and Transboundary Movement) Rules, 2016 and
Third Party Audit Report. _

(ii) Environment gratement in Form-V olﬁEnvIronnwnl (I'rot?cti?n) Rules, 1986.

(ifi) Quarterly complinnee veport of the CCA, photograph of ET P/APCs/Waste Storage

Unit 11:;:‘ :o apply for renewnl of CCA well In advance of 60 days of expiry of this CCA.

Competent Authority reserves the right 10 change/modify/ndd any time any condition of this

CCA.

ga 3

"Clenn Environment
W i

and Health Life Style
iCE] :1?-1"'!
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9. Unit has to submit Action Plan

generated due to their used
Board.

of collecting back and scientific disposal of plastic waste
product within in one month of receipt of this CCA to this

10. Unit has to comply with the Specific & General conditions which are as follows :-

Specitic Conditions:

The ansem to Operate will atteaet exeention of Board's Order dated 02.12,.2022 subject to directions of
Hon ble High Court in this regard in the PUL 93/2022 as Issued from time to time.
2.

tad

The ;l-pph\:;ml shall submit audited balance sheet of the unit at the end of each financial year so that fee
submitted by the applicant could be assessed.

The vecupier shall swrictly adhere 1o provisions of the Solid Waste Munagement Rules, 2016 us amended from
Ume e time and treatment & disposal of legaey waste shall be carricd out as per provision of solid Rules.
4. The we

cupier shall swrictly comply with guidelines issued by the Central Pollution Control Board time o time
o envirenmentally safe processing & disposal of waste.,

3. Repect gererated from treatment/disposal of legacy waste shall be disposed as per Rules. No case reject shall
be disposad illegally,

o, The oocupier shall adhere with duties & responsibilitics defined under rule-15 of solid Waste Management
Rules 2016, serupulously,

7. The occupier shall maimain record of treatment/disposal of legacy waste and same shil be submitted to e
Buoards olitices,

8.

The Facility shall take adequate measures 1o control of noise from its own source so as to comply with the
- standards as may be applicable.

8. The Occupier of shall strictly adhere with the specific and general conditions issued with CCA order. Any
vielation of stipulated conditions may attract legal action under the provisions of Water Act. Air Act and
Environment (Protection) Act and Rules made thereunder.

10. The Occupier shall ensure all safety measures and shall underiake periodical assessment by the competent
zuthority.

11. Occupier shzil ensure manifest system in Form-10 of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 while disposing hazardous waste.

12. Hazardons waste should not be stored beyond a period of 90 days.

13. The Occupier situated nearby the River Ganga and its tributaries shall ensure the treatment {ucilities and
dispesz] arrangement in such a way so that no wasle waler is discharged in water stream or water bodies,

14. The Occupier shall strictly comply with the provisions of Water, Air & E (P} Acts und Rules Notitications
mazde thereunder.

General Conditions

1. The applicant shall get znalyse the samples of efNuent/emission/hazardous wastes at least ence in 1 three
g “rr- - g T
ot from the laboratory recognized by the MoEF&CC and shall report w the UKPCR.

3 The applicant shall however, nol without the prior consemt of the Board bring into use any new o altered
aatiet Tor the discharge of effluent or gases emission or sewage waste from the wnit,

3 Tresed weste water und domestic waste water shall be disposed jointly st one disposal point. The applican
shall provide discharge measurement equipment ut tinal disposal pol.

4 Uie cpphicant shall suictly comply with conditions ol this CCA and submit compliance report of stipuluted
conditions within 30 days of receipt ol this CCALCIL W any point o1 time, it is towd that the industey is not
complying with wipuluted conditions or uny further direetion/instraction issued by the Bourd, legal action
shall b instieded wgaimst the applicant,

5. The apphica shall maintain good house keeping. All valves/pipes/sewvradiains ete, must be leaksproot.

6. The industry shudd provide oninfesropted entry W e STIPSET's inlet and outlet potns, Air Pollution Cantrol
cquipment und stack for smooth sumpling/monhoring of elliciency ol pollution vonuol MLASUTeS.

7. The industry shal) provide “lpection Book™ st the thne ot inspection o the Noand's oltivials

8. Wheneser Jue to any accident v other uul'mc?ueu aeloor evem, sueh ¢
oceur in excess of standards aid down, such information shull be e
concerned offices. In case of fuilure oF pollution conwrol eyuipme

mission veeurs or is apprehended o
shall be stopped with immediute ellect.

borted i the Board's oflices and all other
W, the production process conneeted 10 it

emiwlrlll 1 limll e e
o Tl 1w e o
79
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Ee UKPCB
9. The industry shall operate in a _
. ma ¥ s el . 5
& only. fner so that all emissions be emitted through designated chimney/stack
10.In case of any d J : o
ki e 1 :rm?:;af”" 10 the “Sﬂc'-lﬂmrc productivity, human habitation etc, by the operation of industry, it
N r:}uard‘s ouﬂflop grdUCllon n the industry with immediate effect and such information shall be
1€es. The industry shall be liable to pay com ensati i i
the Competent Authors G pay pensation also in such cases as decided by

12. The Board reserves the right to revoke/add/modify
necessary,

any stipulated condition issued along with CCA, as may be
13. The person authorized shall n

e ; ed ot rent, lend, sell, transfer or otherwise transport the hazardous waste without
oblaining prior permission ol the Board.
14. Any unauthorized chan

g in personnel, cquipment as working condition as mentioned in the application by the

person authorized shall constitute a breach ofhis authorization,

15:1tis the duty of the authorized person 1o take prior permission of the Board to close down the facility.

16. The authorization is valid {or temporary storage of Hazardous Waste within premises only.

17. The authorized agency shall ensure that on-line data with regard lo quantiy and nature of hazardous chemicals
being used in the plant as well as air emission and waste generated within premises is displayed on Display
Board of size 6x4 feet outside the main factory gate within premises.

18. 1t is duty of the authorized

person 10 take prior permission of this Board to close and cleanup the facility for
treatment. storage and disposal of hazardous waste.

19. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in Form-4 on
or before the 30™ day of June following to the financial year to which that return relates.

20.In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All spillage
must also be safely collected and stored.

21. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical and
chemical analysis of hazardous waste sample and report to-the Board.

22 Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit constructed
with R.C.C. or such material which does not react with the waste contained in it.
25. The storage area should be fenced properly and Sign/Notice Board ndicating ‘Danger’® and ‘Hazardous’ shall
be displayed at appropriate position both in Hindi and English. . . .
24 Thedii?du;rv shaﬂp;lore non-ferrous metal waste, used oil/spent oil wasle in sealed drums placed on impervious
o floor unde; covered shed. Hazardous waste if required shall be sold only to Registered Recyclers/Re-
- processors.

2 - wransportation of hazardous waste, the details in Form-10 oi‘t.he Hazardous and Other Wastes
> g;‘::;;a:;t and ]‘)I‘ransboundnry Movement) Rules, 2016 shall be submitted to the Board.

/

Dr Parag Madhukar Dhakate
Member Secretary

flc
Letter No. :UKPCB/HO/Con( R)/N-171/2024/ Dated: as above L

Copy to: Regional Officer, Uttaralkhand Pollution Control Bonrd, Haldwani Distt.-Nainital for
e information and compliance of the same.

Member Secretary

(Y
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Regional Office

Awas Vikas Colony
Haldwani

Uttarakhand Pollution Control Board

Analysis Report on Ground water

Name of Handpump M/s Uttrakhand Jal Sansthan Tubewell
Gaujajali Uttar, Haldwani
District- Nainital (Uttrakhand)

Sample Collected by Sh.C.B Joshi MA
Sh. Ravindra Singh Jarout MA

Date of Collection of Sample 23.12.2024

Date of completion of analysis 02.01.2025

Sampling point

District-Nainital

New Friends Calony, Indranagar,Haldwani

S.No. Parameters

Values Test Method
1 Colour Colourless Visual
2 Odour Odourless Sensory
3 Temperature(°c) 17 By Thermometer
s pH 7.55 Electrometric
5 E Conductivity (Lmohs/cm) 210 Electrometric
6 COD (mg/L) BDL Dichromate Reflux
7 Hardness (mg/L) as CaCO; 156 EDTA method
g Calcium (mg/L) as CaCO, 96 EDTA method
g Magnesium (mg/L) as CaCO; 60 By Calculation
10 Alkalinity (mg/L) 154 Visual titration
11 Chloride (mg/L) 13 Argentrometric
12 Total Dissolved Sollds (mg/L) 139 Electrometric
: i el
Scientific Assistant Asstl Sclentific Officer Reglonal Officer
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Report No.

Name of Site & Address

200

Regional Office
Uttarakhand Pollution Control Board
Awas Vikas Colony,Haldwanl (Nainital)

AMBIENT AIR QUALITY MONITORING
AAQM/HLD/08/2024-25
M/s Uttrakhand Jal Sansthan Tubewell

Gauijajali Uttar, Haldwani
District- Nainital (Uttrakhand)

Dzte of Monitonng 23.12.2024
Sample Collected by Sh.C.B Joshi MA
Sh. Ravindra Singh Jarout MA
Mionitoring Location New Friends Colony,Gaujajali Uttar Haldwani
O=SERVATION
Parameter Measured Value Standard Vaiue
(ng/m’) (ug/m’)
FespraDe Suspended Particulale 1124 100
MamerREPI) PIA10
Susghur Diovide (E02) 8.9 %0
Nasogen Dicvide (NOZ) 20.2 %0
. P'J!V |
) Assir Sclentifip Officer Regional Officer
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|I‘ I.i FE 201 HEAD OFFICE

— 4
Uttarakhand Pollution Control Board

@
\\\ﬂ Lifestyle For “Gaura Devi Paryavaran Bhawan”
, Environment 46B, IT Park, Sahastradhara Road, Dehradun

E-mall : msukpcb@yahoo.com, Phoae No.-0135-2667092
UKPCB/HO/MSW-36/2025/ h Date: lS.' 02.2025
Speed Post

To,

Municipal Commissioner,
Nagar Nigam, Haldwani,
Distt.- Nainital

irections under Section-5 of Enviornment Protection) Act — 1986

WHEREAS, Ministry of Environment, Forests and Climate Change, Government of India has promulgated Solid
Waste Management Rules, 2016 under Environment (Protection) Act, 1986; and

WHEREAS,npetRulc-zobfﬂwSohdkaulu.Z-Olﬁ.d:cUrbanbuIbodicshcuedmhﬂlymMIimpiml
emmumaddiumwduﬁesmdrupmsﬂ:ﬂmesmimedmdukuk-ls;md

WHIREAS,toomphimreglrdingiﬂepl waste dumping on Solid Waste Disposal Site, Haldwani, Kathgodam by pass
road was received at Had Office, UKPCB;

WHEREAS, the direction under section 5 of the Environment Protection Act-1986 has been issued reference no.:
UEPPCB/HO/Gen-50(111)/12017/1 180-772 dated 12.09.2017 for implementation of the Solid Waste Management Rule-
2016.

WHEREAS, letter issued to Nagar Nigam, Haldwani on dated 11.11.2018, 14.12.2018, 16.11.2019, 21.11.2020 for
compliance of Municipal Solid Waste Rule, 2016.

WHEREAS, in respect of the complaint, inspection of the site (Solid Waste Disposal Site, Haldwani, Kathgodm bypass
road) was done by the team of Regional Office on dated 05.08.2021 and made following observations --

1. Nagar Nigam Haldwani haséOwuds.Aspercensus,iwllpopuhtimofdnemunjcipdbou'diszm.
2. The Nagar Nigam informed that about 120MT/Day municipal solid waste of Haldwani Kathgodam 14 MT/Day of
Nagar Palika Parishad, Nainital, 02MT, /Day of Nagar Pq!ilu Parishad, Bhawali, 2.5 MT/Day of Nagar Panchayat,

7. The Nagar Nigam was earlier Lssued directions by board vide Letter No. UEPPCB.HO/Gen-S0(11)/2017/9988-
2044 Dated 22.02.2017 & UEPPCB/HO/Gen-5(I11)/2017/1180-772 Dated 12.09.2017 under the provisions of
section 5 of Environment (Protection) Act, 1986, but till date the compliance has not been submitted by the Nagar
Nigam.

8. Department is continuously receiving complaints against burning of municipal solid waste at disposal site by
Nagar Nigam.

9. Nagar Nigam has not developed the said disposal site scientifically, upto till date,

WHEREAS, in compliance of Board letter- UKPCB/HO/MSW-36/2021/1159 Dated 18.11.2021 unit was again inspected
by Regional Office, Haldwani on dated |3. 122021 and made following observations :-
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202 2 .
4 W$WWWW£&MWWﬂmMﬂmW
RspM ) FTAT A1S AFET B ATHY T 2| A
5, frllw 3 AR PRy ww @ Wi riia 9 (EqWa) 3 o @ T @i Y R
favar |
6 TR P FEiEM-gEr g o JuRre yau fram-2016 en wifa @ wiet @
e E far v R
WHEREAS, Hon'ble NGT in its order dated 16.04. 2021, in the matter of O.A. no. 144/2019, Arvind Baniyal Vs State of
Uttarakhand, directed that - “Accordingly we direct the Chief Secretary of Uttarakhand to ensure that remedial action is

taken, which may include compliance of rules in respect of setting up of waste processing plant and clearing legacy waste
sites, recovery of compensation and coercive action erring officers”; and

WHEREAS, Hon'ble NGT in the matter of O.A. no. 606/2018 issued directions that:-"The work of legacy waste sites
remediation from dated 01.04 2020 till compliance will result in liability 1o pay compensation at the rate of Rs. 10.00 Lakh
per month per local body for population of abave 10 lakh, Rs10.00 Lakh per month per local body for population of above
10 Lakh, Rs 5.00 Lakh per month per local body for population between 5 Lakh to 10 Lakh and Rs 1.00 Lakh per month per
local body, and

WHEREAS, in respect of News paper headlines the Unit was again inspected by the Officials of Regional Office,
Haldwani on dated 05.12.2024 and made following observations :-

1. ffd Wd R TR A gogrl @remem, TR ufed R, A, TR gaRa S qo
TR Tl ReE Hareh gR1 wfia T 3 JuRe & AR okt & AR i guwe 5
Taha 1@ Aveia a2

2 FraRY wid ® WfE o s o snftre afs wan & wveiRa e o <@ @1 e @
M T o Jufe Werr g T U T a1 AR R gR A gee @ e far
@ 1|

3. IR TR i g o e e w2016 7g1 T @& i @ sare T8
T @ & a0 @i IR A Fom B YEA amaR e 2| 36w § TR A g
FIOMEM @ Rvg Mo T wRa JRFR0 § qd AT Ho-606,/2018 ¥ TRT HRW B FH |
f2A7F 01042020 A @ @ Wy AE Wty syl it R O @ wwqfa qun smawEe
grdmﬁ%qr{dﬁmima%ﬁﬁﬂmmmmn 23122022 T 17.022023 A qEAA TA WY@
|

WHEREAS, in compliance of Hon’ble NGT order dated 29.11.2024 on O.A. No. 1319/2024 Hemant Singh Goniyal &
Ors. Vs. State of Uttarakhand, the Unit was again inspected by the Joint Committee on dated 23.12.2024 and made
following observations :-

1. 9T O R TEEAV Wid el d@e, el T A g, e 4 @ gm
FRIRRRG 7 T 40 & &5 § ©fta &1 ARA WR, wafeww, o 3R Forarg wRad e
(A1l SFTAT) & TF FI-F.No. 10-6/2017-A-Il FRATH 10102017 §RI TR T EegTAl-amamiiams
Rrem ¥ § T TR o suRre RE oRer 2 vt (6w sffa-10s @
ST ATV YA Sided SRR 2006 ARG B WREEl @ FTER 30 I A A W
et Wl W & T SRS W @ FIE HE—-2661/1V(3)-2018-12(22 SWM)/18
RATE 19002018 3 BRI T PIOTEH Perex @ o JURTe Faad sRareE @1 i @
TR et wa 2 wge e @ ke frem PR ga s e T e g
TRV e ¥ 2018-19 ¥ warew ¥ £

) TR P gEr-dronem SFrTa @ 60 a1¢ & qul e A SwE SR T-2011 P
IR 280604 & | TR P gegr-aroTem ¥ WA W € @ TG oI @ A e
150 e =1/Ra 21 afE B T Y A e A TR A gegr wReE F W et
¥ i B o &1 9 @ sfiRa TR g Aara ¥ @ 250 WMyw T/RA, TR
ot qard A am 60 AR® e /RA, TR vua Hivare § e 30 A @/, TR

tama st @ e - 80 #fgw e /Ra qur e e A @ gara |
_copt page-3
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150 #f¢F /R owt @ 207 s e /RA Ty o afire wafia fvar s & | g@ta
T 3 Jufre &1 i & sfire waER Prm-2016 @ AR dfe B9 W AER g
SR QT Vi 3 argvart E 2

3 TR P fg-aTeem g T o e 31 SR-g-R @A/ wuEv &g wH o A
el wréds wegem fio, Tema, eRamn @ W sra R mar @) T o e @ prd
wTEw @ R i et W eEgf RuR-01, Ruqw dotaey / aiiae-04, W1 foe—03, 3@
Are-01, T4, TETY AEA-01 T TNAW [RUR—46 T A P IvAwT o e ¥ e gwy
IR-z-3R o IR & @A W FERT ®d 9@ o qw o @) R g q e
JuRre @ ¥R A1 &g A T3 (Welghing Bridge) RN & | Afleor @ RM R A0 77 T
¥ 78 g |

4 Pl B IRM FraRT ®d R TR 3 JURE BT gUFH RIAY FE A AH @ Aead
R Agareh R o v@1 o1) AR s ok A gE wuEw ¥ daw sf W Sved @,
WA W TR N e ahia e o 2, PR e R e o suline &Y gE
a1 M el 48 & au e sufine @ fary @ ford FwiRen aff-wafeT aft aawn
78 2| o erRy Ty o e ged WA A vt wr T Wy e @ ARE
fremw wa ® g | TR A g gN Mie T e TR oW JuRre @
QTR TN 31 JURTe ya w2016 QUi @ ey @ faar i v @)

5 TR A gegr-Fenem PRy ®d R 3w gqE o i @ R i @ sgen W
CATE @ W Y e §UEY 3 aawn 98 A T @ Ry ww W wid ged
7 At warea § T8 ol T

6 WYH JURTE FRY ®@ #§ dwE g A @8 @ Rwr Ade 3 g6y eRa wRes
fwfa & o Tt & qun wifia aegidra afuw o T

7. A d @ e A TR T gegr-Fenem R e (3W WiEe) W sa7s0 HoeH
Eﬂﬂﬁﬂﬁﬂ{ﬁﬁaﬂlﬁﬁmﬂmﬂﬁq M/s Peoples Association for total Help & Youth
Applause RZ-15/9, KH. No. 15/7, Gali No. 9 Mahavir Enclave, New Delhi & ¥ 341 far mar o |
w4 grr 88750 Afew eA ol dw @ farw & F ot f&w w1 g@ @ qun 9fa 677.320
e e URe-dogm @ifted A (THead /aREes) &t #o Reré $dem wofdo @ wream @
freRa fan T 2, Rl & 9@ Ford @1 13 2| FARIRY Wd W adiE A 139 9 AR
& A A ol aF SNy B | AN A B HIde 31 TwodRodo A wer aw v @ @
THha Sl e 1@ T oW JuRre & favare 8 TR A geErh @ odlofiodo Rega
R A oo | Development of Municipal Solid Waste to Torrified Charcoal Plant Facility
(Capacity-500TPD) ¥MfYd fd 9 2g m.o.u. EFm@Ra far mar @ @ FfdeT W@ qeurEa
wiar feer 2 | e JfaRed Fem gr am 11.94 freh wifies &t Remdfem s mar 2

8 TUNES WY NI FEET A gR W W T dnid e @ frawer &g e wareemd
Heafa 1w 31032024 7@ frfa @ ol @ | R Tdfiewor oo a@ =& fm w2

9. wgw fewr & KM Ty o aufre ST g & g M| SeREve yeuw P A
ER TR AT gegri-remiem @t o aufite FRaRY wid § INg-w W ST @1 ge W
Mfew My 3 18 ¢ qor o e yarm Fam-2016 U @ et @1 e |
fod T W TR i ggEl-weTeE @ five Ty sfigft st R WM # wwf
AfEd s FrdaEl 3 e A ey My A T 2| e A v W i fraam
2 TR AW gegr-FreEm gRT o e EA W W AR EaRt ) aawen qun AR
&g WoNoiodlo F7R1 @1 e A T 2, W vy Fide @ RE FEEE 4 g R P
#q wnfia wowodiodio FRt F siferd Atermgst womeh wnfa 48 2

10 W fer @ SR weTd Wi @ @ R f yafea e A A o warg € o T an
gufire PR & Wil STvvs Jd WM Sgedd Mol OYR gl q-mit o

(;!{a?}a)fﬁrmfnwﬁamﬁvﬁﬂa&mw?ti—mﬁumﬁaﬁmls.mmWh
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Now Therefore, in exercise of the power conferred under Section-5 of Environment (Protection) Act - 1986 as amended
!'ill:lpp‘oﬂloflhocompm-ulhornyoftheliurd, noneeishmbyamdtomper, Haldwani to Show Cause
within 30 days of time from issue of this notice o the undersigned, why not the Environment compensation as per
Hon’ble NGT Order Original Application No. 606/2018 dated 01.04.2020 of Rs. 1.0 Lakh/Month from 01.04.2020
shall be imposed on the Nagar Nigam, Haldwani Distt. Nainital for sbove mentioned non compliance of provisions
of Municipal Solid Waste Management Rule-2016 under the provisions of above Acts.

This issues with the approval of competent authority of this Board.

/“f‘zmw’}"ﬁ_

(Dr. Parag Madhukar Dhakate)

; Member Secretary
Letter No.; UKPCB/HO/MSW-36/2025/ Dated: as above
Copy to .-

Chairman, Uttarakhand Pollution Control Board for kind information please.

Secretary, Urban Development Department, Dehradun for kind information.

Director, Urban Development Directorate, Dehradun for kind information and necessary action.
District Magistrate, Nainital for kind information and necessary action.

Regional Officer, Uttarakhand Pollution Control Board, Haldwani, Distt. Nainital for information and
necessary compliance.
Group Incharge (Kumaon Region), UKPCB, Head Office, Dehradun for information and compliance.

Guard File, /72.
-~ 1
/q/:uber Secretary
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